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, I .. EG ISLATIVE ASSEMBLY. 
'I'hu1"tl'iJy, 6th APril, 1999. 

The .Assembly met in the ~e y Chamber of t ~ Council Ho,!se ~  
Eleven of the Clock, Mr. President (The Honourable Slr Abdur Rahim) m 
the Chair. 

STARRED QUESTIONS AND ANSWERS. 

(a) ORAL ANSWERS. 

EMIGRATION OJ!' INDIAN,LABOUR IN 'MALAYA. 

1571. *JIr. s.satyamUni: Will the Secretary for Education, HeaUh 
and Lands please state: 

(a) the latest position with regard to the negotiations between the 
Government of India and the Malayan Government ahou. 
the emigration of Indian labour; 

(b) what are the points in dispute, between the Government of 
India and the Malayan delegation and the Government of 
Malaya; 

(c) whether the Government of India are: confining themselves 
. only to the question of Indian laboUrers in Malaya; if so, 
\why; and 

(d) 'whether Government propose to take' up with the Malayan 
delegation and the Malayan Governmentl along with the 
negotiations the question of the status and rights of non-
labouring Indians in Malaya and secure for them full citi-
zenship rights 88 claimed by the Central Indian Association 
of Malaya; if not, why not? 

Sir Girja Shankar Bajpai: (a) to (d). The attention of the Honourable 
Member is invited to the statement made by me in this House I)n the 16th 
February, 1939, in reply to Mr. Abdul Qaiyum's starred question No. 465. 
J may add that the despatch to the Malayan Governments has since 
issued. 

lIr. S. Satyamurti: With reference to the last senten<.'e of the answer, 
may I know whether the Despatch includes the question of the status and 
the ri!!'hts of non-htbouring Indians in Malaya, and the securing for them 
full citizenship rights, 8S put forward by me in paTt (b) of the question't 

Sir Girla Shankar Bajpai: My Honourable friend will appreciate t.hat I 
cannot refer to a document whieh is confidential. Dut if he would look 
at the answer I gave to Mr. Abdul Qaiyum, he will find that the negotia-
tions covered the stat,us of Indians in Malaya and the Despatch covers all 
the points discussed in- tae ; negotiation8 wit.h the Malayan 'delegation. ' .. ' 

( 3423 ) ~' 



3424 LEGISLATIVE ASSElIBLY. [6TH APRIL 1989. 

PROTECTION OF THE LIFE AND PROPERTY OF INDiANS IN Bumu.. 
-15'12 •• J[r. S. Sa.tyamarti: WilltP-e SeCl"etMy for Education, Health 

and Lands please state-: _ 
(a) whether Government have considered the adjournment mo-

tion passed: by the Assembly..without a division on the statUli 
of Indians in Burma;· . 

(b) what are the steps taken since then for protecting the life arid 
property of Indians in Burma; and 

(c) whaLis the ~ te t inf.orInstion in the possession of Government 
with regard -to the safety of life and property of Indians in 
Burma? 

Sir Girja Sha.ukar Balpai: (a) Yes. 
(b) and (c). Since the adjournment motion, there have been no inci-

dents of Indo-Burman hostilitv. There have been disturbances as a result 
of Hindu-Muslim feeling in 'Rangoon but the position now· ~ e . 
Replies have been given on the points raised in the debate at. v&lious 
times. In this connection the attention of the Honoumble Member is 
invited to the replies given by me to questions Nos.7l0, 800 and 882 on 
the 24th February, and the 7th March, 1939, the replies . given by the Hon-
ourable the Commerce Member to his starred question No. 1208 on the 
21st March, 1939, together with the supplementaries that arose out d these 
questions. 

1Ir. S. Satyamur\i: With reference to part (c), may I know whether, 
according to the latest information in thl:l possession of Government, the 
safety of life and property of Iridians in Burma is now absolutely secure? 

Sir Qiria Shankar Bajpai-: According to the report of the Agent the 
position now is very much easier ,than it has been for some time. 

1Ir. S. Satyamurti: I am not talking of Rangoon where the situation is 
easier, I am talking of the outlying districts in Burma, may I know whe-
ther Government have any information with regil.rd .to the security of life 
and property of Indians in the outlying districts? 

Sir Qirja Sha.nkar Bajpai: The Agent, as my Honourable friend is 
aware, visited some of these outlying districts a9 a result of the trouble 
which occurred in January and the information which he submitted to us 
w;:.s that the police had been re-illforced and therefore the situation in these 
exposed parts also was on the whole easier than before. 

1Ir. S. Satyamurtl: May I know whether the Government of India 
have heard from the Burma Government regarding military assistance 
offered by the Government of India for the purpose of securing the life and 
property of Indians in Burma 'J 

Sir . Qlrja Sbanul BaJpai: The ofier was· not made to the· Government 
of India but to the Secret;ary of State for India. 

1Ir. S. SMyamaRl: Have they heard from th.SecretarY of State for 
India? ' . 

~ : -,', 



STARRED QUESTIONS A.."fD ).N9WERS. 34:21: 

sir Girla Shailkar Bajpai: The Secretary of 'State has not specifically 
relerred to that. ',Owing to the situation in Burma being easier, the neces-, 
sity ~  military aid from Iildia does not arise. 

Ki. Abdul Qaiyum.: Is the Honourable Member in a poRition to ten 
us' whether the Indians who came back: to India. during the days of distur-
bance in Burma have returned to Burma now? ' 

Sir Girja Shankar Bajpai: A ue~t  on that subject ~ .asked some 
time aao and I said that we had no statistics as to how many Indians who b ' . . 
returned to India went back t{) Burma. 

Mr. T. S. AviDashUingam Ohettw: May I know whether any maohi-
nery has been set up to find out the amount of compensation that is to be 
paid for people who have suffered? 

Sir tllrj& Shankar Bajpai: I answered that question only two days ago. 

+1573· . 

. RATE W A..B BETWEEN SJDppING ChlllPANIES CARBYING HAJ PILoBJMS. 
. ,;'., . .,1': . 

1574. *Mr. S. S&tyamurtl: Will £lie Secretary for Education, Health 
and' Lands please state with reference to the supplementary question and 
.8l18wer in cC;lDnection with starred question No. 205 on the 8th February, 
1989: ' 

(a) whether the attention of Government has been drawn to the 
note which appeared in the issue of the Hinaustaa Times 
on 10th February, under the heading 'Haj traffic'; 

(b) whether Government are aware that the rates were increased 
by Rs. 50 by the Moghul line on 6th December as compared 
with the rates on 2nd December; 

(c) whether Government are aware of any leaflet widely distributed 
by Messrs. Turner Morrison and Company under the caption 
"Do the Haj by Moghul Line"; 

(d) if the answer to the above be in the affirmative, whether he is 
aware that it was in pursuance of this wide appeal made by 
the Moghul line and in view of the low rates offered by the 
Moghul lirie that a large number of pilgrims arrived at the 
ports of Bombay and Karachi in the expectation of booking 
their tickets at the lowest rates by tbe Moghul line; and 

.<e) whether it was as a result of the strong intervention of the Home 
Minister of the Bombay Government ihat uitimately the 
Moghul line had to agree to carry these stranded pilgrims at 
the lowest rates at which they had carried pilgrims when the 
Scindia steamers were on berth? 

Sir cJh1a Shankar Bajpai: (6)-(0'). Yes. I would like to explain that 
when answering the relevant supplementary on the 8th February, 1939, 
I had in. mind, the t ~ taken by the Government of Bombay in respect 

tThis question was withdrawn by the questioner . 

• 
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of needy pilgrims between the loth !IDd 14th JaBuary, 1939. The Hon-
ourable "Member's account of the action taken by the Moghul Line in D~
amber, 1938, was correct. I regret that through&. misunderstanding I ~ 
given an answer which correctly applied only to the events of 10th to 14th 
January, 1939. , 

(d) and (e). The attention of the Honourable Member is invited to 
the reply given by me on the 8th February, 1989, to parts (a;, (b) and (8) 
of his starred question No. 205 and the supplementaries arising out ,.,r it. 

1Ir. llusenbhai.Abdullabhai x.Ijee: May I know whether this advertise. 
ment by the Moghul Line calling upon pilgrims to undertake Haj t ' ~·. 
their lines has been in existence for the past number of yea.rs? .' 

Sir Girja Shankar Balpai: I want noUce. I do not mow how long thi's; 
advertisement has been in existence. . 

1Ir. Xuladhar Ohaliha: I~ it a fact that the passenger fR..res quoted 
by Moghul Line for Haj pilgrimage ranged between Rs. 85 8ID.cl Rs. li5 '! 

Sir Girla Shankar Bajp&i: So far as these fluctuations llre concerned. 1 
do not think they are peculiar to anyone company. ,. 

CoMMl'ITEE TO ENQUIRE INTO THE LAND TmiuBES OF INDIANS IN Ful. 

1615. *Mr. T. S. AvinashlJlngam O ett~: Will tlIe Secret8.l7 for 
Education, Health and Lands state ; . 'r 

(a) when the committee to go .into the matter of land tenures,' of 
Indians in Fiji referred to by the Honourable Member ii,r 
his speech on the 16th March, 1939, will be appointed; '-

. (b) whether its personnel and terms of reference have been settled;: 
and' 

(c) whether it will include any Indians? 
Sir Girja Shankar Bajpai: (a) So far as Government are aware, the-

question of the appointment of an agency to make recommendations in 
regard to the delimiting of Native Reserves will arise. when it is decided 
to give effect to the proposals of. tpe Governor of Fiji referred to in my 
reply on the 14th November, 1938. to the Honourable Member's starred 
question No. 1222. 

(b) and (c). Government understand that the intention is, that a single 
local Commi§sioner will make recommendations in regard to the delimita-
tion of Native Reserves and that these recommendations will be considered" 
in consultation with local Advisory Committees in various districts on which 
Indians will be represented. 

1Ir. T. S. AvinasbiUngam Ohettiar: I did not follow the first part of 
the ~ e . 

Sir Girja Shankar Ba!pai: The answer to the first part is that the deli-
mitation will be entrusted to a local Commissioner who wm be appointecl 
by the GOVErnor of Fiji and thnt before any decision is taken on his re-
commendations the Advisory Committee which will include IndilUJ.s will 
be consulted. .-. 

Mr. T.S. AvblashWngam Ohettiar: When is that 'Commissioner e ~t
ed to be appointed ? .. ..: _. ~ . . --. . '- -.- -'--



STA.BBIUJ QUBtltrOlfS ~ AN8W-US. 
," t .it GlrJ& "lIqnkar Balpat: My information is that the Fiji Chiefs to 
whom this land belongs approved the proposals of the Government with 
regard to the policy which is to govern land delimitation sometime in 
~te e  or October last, but actually no appointment of a Commissioner 
has yM; been made. 

'SECURING OF A PaOl'D SHARE FOB INDIAN SHIl'l'ING. 

1578. *J(r. S. Satyamurtl: Will the HonoUrable the Commerce Member 
please state: 

(aJ whether Ins attention nas been drawn to the lDterview given by 
Mr. Walchand Hirachand to the United Press published in 
the Hindustan Times, dated the 17th March, 1989; 

, (b) whether the Government of Indio. have taken' or' 'propose to 
take any steps to secure a proper share for Indian shipping in 
the OrIent as different from British shipping; if so, what they 
are; if not, why not; 

(c) whether Government propose to take any steps by way of good 
offices or in any other manner by exercising their pO\'~'e  In 
this behalf t ,~pe u et e British ,shipping interest.s iotbe 
"menTi to pe ~te effectively ;with Iridian pp te e t~  

(d) whether Government have kept in mind or propose to keep ill' 
mind in aU their trade negotiations with EnglaIPil and with 
other countrIes toe principle that national shipping must 
have a substantial share of the trade in the OrieJ:\t particularly 
in trades emanating from India or based on India's markets 
and India's bargiliriing power; ", 

(e) whether it is 0. fact that today Indian shipping carries only less 
than one-fourth of ~ entire coastal trade of India and has 
abBOiuteiy no p ~e in the overseas trad,e of India; 

(f) whether Government have any ihformation' abolii 'the proposal 
, of 'the Imperial , ~p  Committee for the establispjDt:lnt of 

a new form of organisation appointed by the Govetnment COl\-
cerned and specially, Gharged to watch over .:British.shipping 
in Middle and Fur Eastern waters; ,-

(g) whether" the Government of India would have any etJecti ve voiee 
, in such an organisation; 

(b) et e~ the attention of Government has been draWn to the 
~ " 'ieh,81'ge lJivelled at the klterview by Mr. Walcha'Dd Hirachaml 

that the Government of India were unable, unwilling and 
\' even hostile' to the advancement of Indian shipping interests; 

and' 
, ;(i) whether Govem.ment ·propose to take a.ny action to secure for 

, Indian shipowners, 8' proper, share in, the coastal and overseas 
trade of Iridia; if not; why not? 

De Honourable Sir Muhammad Zafrullah Khan: (a) 'Yes. 
f" .i • " "" 
- ;,(b),and i (<ir, 'l,'p,e,Hon(;>urable MeJIlber's attention is invited to the 
~ e~ ~p' y ~ ,to p .t~ (e) of Mr, Manu SubedRr'sstarred question 

No. 1385 on the 29th March and, to part (b) of starred questions ~ . 1470, 
1472 and 1473 on the Brd April. 

• 
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(d) I would refer the Honourable Member to ~, I said W. this ~
nection on the 28th March during the course of the debate on the Indo-
British Trade Agreement. 

(€!) Taking the tonnage. of Indian shipping as the basis, the ep~y ~  the 
first part is in the affirmative. As to the second part the reply IS m the: 
negative. 
, (f) and (g). Government have no information beyond what is con-

tained in the Report of the Imperial Shipping ~ ttee. 

~  Government have seen a. Press report to this effect. 
(i) The question of assisting the development of Indian shipping is con-

F:tantly engaging the attention of the GovernDilent of India. 

lttr. S •. Satyamurti: With reference to clauses (b) and (c) of the ques-
tion, may I know whether since the last· answer was given or as part of 
their future programme Government intend to take any definite steps to 
persuade the British shipping interests to co-operate with Indian ship-
ping interests? Have they taken any steps or do they propose to take any 
steps in this behalf? 

The Honourable Sir Muhammad Zafrullah.lD1an: The last answer was 
given only on Monday last and the situation has undergone no change. 

lttr. S. Satyamunl: I am asking whether they intend to take any steps 
to -get into touch with British shipping interests to co-operate with Indian 
shipping interests, with a view to helping the latter. 

The Honourable Sir ][uhammad Zafrullah Khan: That is the question 
hllat I was answering on the previous occasion and I indicated what would 
be the normal course of these conversations. 

Mr. S. Satyamuni: I want to know whether there is any correspondence 
or aay negotiations going on between the Government of India on the ene 
hand and the British shipping interests on the other in this behalf. 

The Honourable Sir Muhammad Zafrullah Khan: No negotiations are 
going on. 

Itr. S. ~y u t : In connection with part (c) of the question, my 
Honourable friend referred to his speech regarding the Indo-British Trade 
Agreement. May I how whether, in regard'to other trade negotiations 
in the future which this country may fotart.Government will keep in mind 
the question of securing for national shipping a proper share in the trade 
from India or based on India's markets or India's bargn.ining power? 

The Honourable Sir Muhammad"ZafruUah Khan: Wherever this ques-
tion becomes relevant alid Go'Vernme'nt are in a position: to a.ct in the 
manner suggested by the Honotl1'ableMember. '[ ha;v-e no doubt they will 
consider the question. . 

lttr. S. Satyamurti: Is there any case of any trade I ~ee e t which 
?overs. goods e~. from t.his country. 01' goods brought into, this u ~ 
1D whIch Government conSIder that the question of Indian'shippipg ma.y 
not be relevant? '. . 

! ! 



BTARRED QUJUJTlONB -U:D AlI'8WBBB. 

'I'he Honourable Sir Jlubammq ZafruUah Dan: As I have said, Gov-
ernment will consider whether the question is relevant and whether it 
can be usefully raised during such negotiations. 

Mr. S. Satyamurti: With regard to the answer to p~ t (e) ~ the ue~
tion, may I know whether Government can give any ,mformationto thIS 
House as to the place occupied by Indian shipping in the overseas trade 
of India? 

The Honourable Sirllluhammad ZafruIlah Kha.n: It is a very small 
share but they have some share in the Haj traffic. 

Mr. S. 'Satyamurti: With reference to parts (h) and (i) of the question 
may J know, specially with regard. to the coastal trade, whether Govern-
lDent are taking steps to increase t.he quota for Indian shipping when the 
time for revision of· the last arrangement comes? 

The Honourable Sir Muhammad ZafrDllab. Xban.: Really this question 
has been answered so many times and the Honourable :Member knows that 
there has been no change in the position. 

PRoPOSAL TO REMOVE INDIANS FROJI GO'VERNlllBNT SERVICE IN CEYLOlil'. 

1577. *Mr. T. S. AvinasbUingam Ohettiar: Will the Secretary for Edu-
cation, Health and Lands state: 

(a) whether it is true that there is a proposal with the Oeylonese 
Government to send out oj service all Indians employed under 
that Government to make way for Oeylonese; . 

(b) if so, whether Government have received any representations in 
the matter; and 

(c) what action they have taken in the matter? 

Sir Girla Shankai Balp&t: The attention of the Honourable Member is 
invited to the reply given by me to Mr. S. Satyamurti's short notice ques-
tion on the 30th March, 1939, and the supplementaries thereto. 

Mr. S. Satyamurti: Have they silice e~  from their Agent or the 
Government of Ceylon in this matter, and has my Honourable friend any 
information to give to this House? 

Sir GirlaShankar Baipai: ~t  particular, Sir. 

lD'. S. Satyamurti: But has my Honourable friend taken steps to 
secure· that no action· will be taken by the Oeylon GoTernment, till the 
ma.tter is settled between this Government and the Government of Ceylon 
on a basis of utu ee e ~  

Sir Glrla Shankar Balpai: So far as I understand, the intention is that 
any proposals that may eventuate will come before the· State Council which 
does not meet now until the 9th May, {lDd so time has automatically been 
secured. But I may add t.hat we have specifically asked the Government 
of, Ceylon that no. actioJil . should' be taken until· the proposal haiJ"been re-
ferred to us for e! ~: .. , ' 
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.RBPoB'l'8' ON DB. WRlOJIT'S RiIIcoJoIEIIrDATIOl!r8 ABOUT dB c...rirLII AND 
DAlBY IMPlu>VEMENTS IN INDIA. 

1578 •• Pandit. Sri Krishna Dutta Paliwal: Will the Secretary for Edu-
(lation, Health and Lands be pleased to state: 

(a) whether the Uovernment Dairy Expert and Anima.l Hu&bandry 
Expert have submitted their reports ~ Dr: Wright's reoO"'!I-
mendations about the cattle an.d datry Improve.ment&' m 
India. 

(b) whether Govern.ment propose to lay those reports on the t ~  
and 

(c) the decisions, if any, Government have arrived at on ,the recom-
mendations of Dr. Wright in the iight of these reports? 

Sir Girla Shankar Bajpai: (a) and (b). The Animal Husbandry Expert 
to the Imperial Council of Agricultural Research and the Imperid Dairy 
Expert were not asked to report but merely to record their comments 
which are part of the departmentalproceedirigs and -Cannot' be laid on the 
table. 

(c) I would invite the Honourable Member's attention to the circular 
letters to Provineial Governments laid on the table of the House with 
l'eference to part (b) of Mr. K. Santhanam's ~ e  question No. 1234 
on 14th November, 1938. l - • 

ALLoWMo"CES OF THE IMP1lnllA'L SERVICE OFFICERS WORKING IN THE PROVINCES. 

1579. ·lir. AbdUl Q&1yWn: Will the Honoprablethe Leader of the 
:House ~ e e state:: 

(a) whether he has read the United PreBS message in the HinduBtan 
TimeB, of the ~  M8l.'ch. , ~ on Dage 2. column 4, under 
the heading "lmpenal berVlCes; t::;ecretary of State's Circular" 
which includes the followi.::J.g "That very recently a. ~u ' 
from the Secretarv of State for Inaia lias been' received bv 
the Provincial Governments regarding the allowances' ~  
Imperial Se.rvices working under tl),ese Governments was offi-
cially admitted by ~ . Bhanjuram Gandhi, Finance Minister, 
North-West Frontier Province"; , 

(b) what is this circular and when was it issued; 
(c) what are its contents, and whether it forbids PI:ovktcial Gov-

ernments from even touching the allowances of' such public 
servants; 

(d) whether any of the Provincial 'Governmenlle have proteSted 81m., 
if so, how many;' 

(e) whether the Government of India were cOnsulted before ~ e 
same was issued; andt, '~ ~, . . -

(f) the attitude of the Oentral' , Govetnment Wlith rega.rd to this cir-
, cular? ,. , 

!', . 
'!'!he BoJlO1tr8ble Sir .ripeadia,;8Iroar: The question should have been 

addressed to the Honourable the Finance Membe., ,! 
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INDIAN bDfiGRATlON mroBUBIIA. 

1580. *Kr. Brojendra ifa.rayan Ohaudhury: Will the Secretary for Edu-
~ t , .Health and Lands please state: .. 

(a) ",hether the Government of India have received any communica-
tion or communications from the Government of Burma on 
the question of Indian immigration into BUnIla; if so, haw 
many und on what date. 

(b) whether the Government of India have received a communication 
on the c.bove subject dated 25th February, ~  ., 

(c) whet.her all the letters or their summary will be placed on the 
table of the House; . 

(d) whether the subject-matter of any of the communicationscol'er 
the matter of temporary immigration of harvesters of paddy 
from East Bengal during the season; 

(e) the ""Pproximate annual average number of such harvesters gOing 
(i)' from. aU parts of India, and (ii) 'from Bengal; 

(f) whether the letters deal with the question of stpppiqg this 
, e~!  immigration; if so, in what way directly or indirectly; 

(g) whether the Government of India hav.e decided what reply 
should be given; if so, what is the reply; 

(h) whether the Government"uf India have reeently,: before oraft.er 
the receipt of the above .oommunication; held any inquiry inoo 
the conditions, economic and social, of the above seasonal 
immigration and its volume; and 

(i) whether. t he pressure of population on land in distric::ts c of East 
e~ , ~  as, '"Noll.khali, is exCeptionally high,urgently 

necessitating' emigration, temporary or'fpermanent, such as 
the above? . 

~  Shankar Bajpai: Parts (a). ,to (d), (f) and (g). Tl1e It>tter 
~e e e  to has be$., rei'eived and a rep1i has e~ ,. e t, to the Government 
.of Burma. As the eorrespondence in progress is still confidential I regrflt 
1 am unable to place copies· on thet.ble of the House. 

(e) Government It,,,ve no information. 
,(h) No .. 
,(i) This may be so. 

111'. BrojendJ.!a liaray.an Chaudhary: May I know whether Government 
~ t e t the number of· those who go from &ngal to harvest in 
Burma during the harvesting 'Season, through the shipping figures? 

Sir· Girja Shankar Bajp.: It may be possible to collect that informa· 
tion; I am simpiy F:aying that I have not got the information because 
'such statistics have not been collected in the past_ 

;,·)d. : O e~ ~  O : ~: I y I know whether the att.en-
#,onqf ~ ~ HqnOura.ble. Member has been. drawn to tlie argument of the 
., I.'~  Ql t~ Qpposition : t e u ~ e~ y that the cost of lhing 

-ot 'Blirmans is three times as high as ·that of Indians, and they, want to 
make that one of the grounds for excluding India'Ds from Burma? 
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Sir Giria Shankar BalPai: Yes, Sir; but actua.lly things have not reacb· 
ed the stage of an'ybody deciding to exclude Indians from Burma. 

Mr. Manu Subeqar: Have Government received any information ·eitber 
through communirlatil.lll...or from other80urces whether the Governrnent. 
of Burma are considering the question of immigration only with regard 
to Indians or also 'i':ith l·egard to other immigrants from otber parts of the-
world? 

Sir Girja Shankar Bajpai: So far as the Government of India Bre con· 
cerned, the questio:l uf immigration can only refer to Indians. 

JIr. )[. S. hey: Does the Honourable Member think that the proper 
time for taking up the question is after the Burma Government have. taken 
a decision in the iTlnttE-.r? 

Sir Girla Shankar Bajpai: No, Sir. Not only have the Government 
of Burma taken no decision at all but they have invited the Government 
of India's suggestions 8S to the manner in which this question should be-
tackled,-not the question of imposing restrictions but the question of 
determining certain points which have been raised by the interim repon. 
of the Braund Committee. 

JIr. Brojendra .aray. Ohaudhury: Since· the question of immigra-
tion is under discussion with the Government of Burma, mav T know 
why this Government do not cf)nsider it necessary to make atiy inquiry-
as to the volume of this seasonal immigration from Indi8l? 

Sir Glrla Shankar Bajpa1: Because, before any decision is taken, th& 
volume of such immigration and its character will be the subject of an 
ad hoc inquiry anyhow. 

CONSULTATIONS WITH CERTAIN PROVINCIAL GOVERNMENTS ON TlIJt 
ApPOINTMENT OJ!' AN INDIAN AGENT IN BURMA. ' 

1581. ·)[r. Brojencira .arayan Ohaudhury: Will the Secretary for Edu-
cation, Health and Lands please state: . 

(a) whether tbere are a larWl number of Indians who· liV6 in Burma 
as domiciled or mere residents permanent and temporary. 
going from Bengal; 

(b) whether the Government of Madras were consulted·regariling 
1;ne apl)OlDlitDent ot an .A2nnt General for· Burma or regarding 
tne· 8t!lectlOn 01 the incumbent: and ~, 

(c) whether tne l:tovernment of Hengal were similarly ~u te . if 
not, why not? 

Sir Girja Shankar Bajpal: (Ii) Yes. 
(b) and (c). ~t! .t e  the ,~e : I e t ot Ma!,lr&s npr u~ .Government. 

of Bengal were' lormnlly consulted in regard to the appointment of th('t 
p ~ e t Agent.' But the forme;l" Government., i.e., the . ~ e e t of 
Madras, volunteered the services ot'an officer who was considtlred SUItable 
for the post. ' . '. : .. .:.. , 



D O ~ IO  AND ANSWERS. 

JIr. Brojendra. Narayan Ohaudhury: Has the attention of thee Honour-
able Member been drl!wn to the _following reply given by the Preniier at 
Madras to an interpell;.ltion there? 

"The Government of India in consultation with the Government of Madras &elected, 
a compa.ratively junior blllian." 

Sir GirJa ~ Bajpa1: -That is only another way of expressing what 
r have stated in my l·eply. 

Kr. Brojencira lfarayan Challdlaury: May I know whether in matters-
relating to Indians in Burma the Government of India will pay attention to 
the fact that the number of Bengali speaking people in Burma is larger-
than the number of Dl'8.vidian speaking people there? 

Sir Girja Shankar Bo.lpai: The point to bear in mind is that the appcint-
ment of Agent in Burma is not determined by racial consider&tions. We-
are sending a person who, we consider, may be best quaHfied to ~  after-
the intereSts of all sections of l-he people. 

Mr. M. S. Aney: Is it correct to say that the Bengali speaking popu--
lation in Burma is larger than the Tamil speaking papulation there? 

Sir Glrja Shankar BaJpai: I did not want to pursue that particular 
point, but I should bn very much surprised if it were so. 

PAY OF WAREHOUSEMEN IN THE GOVERNMENT OF INDIA PRESS, NEW DELm. 
1582. *Qazt Muhammad Ahmad Kazmi: (a) With reference to un--

starred question No. 26. regarding binders asked on the 7th March, 1939, 
will the Honourable Member in charge of Labour be pleased to stste whe-
ther it is or it is not a fact ~ t the average income of the persons working-
on the piece system was ab9ut Rs. 21 per mensem? 

(b) Is it or is it Dot a fact that when the system was in force a number-
of warehousemen applied to be taken on that system; twc. of them, 
were taken and the rest were told that their cases would be considered' 
when decision anout continuing the piece system or changing it into the-
pay system had been arrived at? -

(c) Have Government considered tl;J.e advisability of increasing the pay-
of the warehousemen to the same extent as is given to the persoDS-
taken from the piece system? 

·The Honourable Sir Muhammad Zafrallah Khan: (a) Yes. 

(b) None of the warehousemen applied for the posts of binders on piece 
rates when they were first created. Subsequently, when three of these· 
posts fell vacant, fn'l:: warehousemen applied. A practical test in hook-
hinding, etc., was held and the three men who took the test were appoint-
ed to'theivacancies. No promise was held out to the remaining two men, 
who failed to appear at the tesu, that they would be considered for such: 
appointments in future. -

tc) As the duties- of the tW,q classes of employees are different. Govern--
rnp.nt. do not see any reaSon 'f6i .. 'equalising their pay. 
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Qui· Ku-mad Ahmad Kalinl: Is it not a. fact that they clUTY on 
the same kind of work as the binders, and there is no difference in the Idnd 

·of work that the. warehousemen do and the binders? 

'!'he Honourable Sir Muhammad Zafrallah lDuID.: I would draw my 
Honourable friend's attention to the reply to Part (c) of the question which 
I ~e just read out.' 

Qui Muhammad Ahmad ltazm.1: What is the difference? Has the 
-Honourable Member any idea as to what the-difference is in the duilies of 
·these two departmE'nts? 

'!'he Honourable Sir Muhammad Zafrallah Khan: I do not know ppr-
sonally what the difference is, but the department has reported to me that 

iheir duties are lJot the same. . 

Qazi Muhamglad Ahmad ltazmi: Will the Honourable Member be 
'kind enough to inqnire from the department as to what is the differenoe? 

The Honourable Sir Muhammad Z8i!rullah Khan: N.o. ): havE' no 
'reason to believe that the department has in any way Ie~ e.  : 

'GRANT OF INCREMENTS IN THE BINnING DEPARTMENT OF THJ: GQVERNJlENT 
OF INDIA. PRli;ss, NEW DELHI." , . . ,. 

1583, *Qazi Muhammad Ahmad Xazmi: (a) Will the Honourable the 
Labour Member please state whether it is a fact· that in all the D~p t
ments of the Government of India Press the yearly e e ~ is in practice 
·except in the Binding Departments? { . . .. 

(b) Is it a fact that the yearly increments iIi the· Bbiding Dep t~ 
ment depend upon dedths of senior binders or their retirettlent? 

(c) Is it true that for many years if any binder died or.retired a senior 
·employee getting a pay of Rs. 18 per month was promoted to Rs. 20 
amongst 12 men of the Department and the'remaining ·n, hands were 
Daturally deprived of promotion? 

(11) Is it a fact that most of the hands ~e been serving for the 
'last 24 and 25 years and are at the end of their service and will 'have 
to retire at the sarlary of Rs. 18 per mensem? 

(e) Is it a fact that in the Binding Department a binder ~tt  a 
:pay of Rs. 18 has also to meet the following expenses: 

(1) For quarter 
(2) Forfund 
(3) For water 

Re. a. p. 
.. 2 0 0 

200 
,1 8 0 

;and that after deducting Rs. 5-8-0, every ware],.oueeman gets RI!!. .~ .. 0 
per month ~y  

(f) Have Government considered the advisability of granting yearly 
' ~ e e t in, the Binding Departments. ,like other Departments filO that. 
·the workers ma'Y be able to reach .'0. ~ y salary· of Rs .. 50 in the, 
:Department? I '. 
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'!'he Honourable Sir Jluhamm"4 Zafrullah lDw1: (8), (b) and (0). I 
assume that the Honourable Member is referring to the Government of-
India Press, New Delhi. Certain employees in the Binding Section of' 
the Press, who are on time scales of pay, get yearly increments like em-
ployees in other Sections generally. But binders and warehousemen who 
are on graded ra tea of pay do not get yearly increments; they are prol!1oted' 
from a lower to a higher grade as vacancies occur, on the basis of seniority 
and efficiency. Nine out of 12 warehousemen on Rs. ]8 a month were· 
promoted to the grade of Rs. 20 a month during the last two years. 

~ . The majority of men in the Binding Section are drawing 
more than Rs. 18 a month and none of the 12 warehousemen on that pay' 
hal> rendered more than five years' service. 

(e) Yes. 

(f) Yes, but Government saw no justification for granting an incre-
mental scale of pay for binders and warehousemen as the fixed raks sanc-
tioned for them compared favourably with the earnings of similar workers 
in private employ. 

Qui ~ u  Ahmad Kazmi: What is the maximum pay that these' 
people get-Rs. IB to Rs. 25, or is it merely Rs. 18? 

The Honourable Sit Muhammad Zafrullah Khan: I could not sav with-
out, notice. • 

Prof. lIT. q., Banga: Do Government consider it right that deductions 
amounting to 25 per cent. of their earnings should be made in fashion?' 

The .HODOurabl. Sir Muhammad Zafrullah lDIaD: If GovernmE:nt did 
not consider it right., they would noii do it. 

Prof. If. G. Ranga: Can Government indicate any other group of 
higher paid employes from whose salaries such a proportion is ded\lcted 
for any similar services they may get? 

The ~ e' Sir Muhammad ZafruUah Khan: It is not neC'essary 
to point to any other case of employees. I can assure the Honourable 
Member t ~t this is a very good baTgain for these .particular employees. 

CHARGING OF HOUSE RENT FROM EMPLOYEES IN THE BINDI;NG DEPARTMENT' 
OF THE GOVERNMENT OF INDIA PRESS, NEW DELHI. 

1584. -Qazi Muhammad Ahmad Xa.zmi: Will the Honourable the 
Labour Member please state whether it is true that the daftris who get 
Rs. 30 per month are allowed free lodging but the house rent is charged 
from the Delhi Govemment Press employees worjQng in the Binding 
Department? 

The Honourable Sir Muhammad Zafrullah Khan: This is true of some' 
of the employees who are classed as superior. I am having the matter' 
looked irito.· -
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:1bBTINGS OF TlIJ!lI WOBKS CoM.MITTEE OF THE GoVEBNlII[ENT OJ!' INDiA. PRESS. 
, NEW DELHI. 

1585. *Q8.Ii Muhammad Ahmad Xazmi: Will the Honourable the 
Labour Member please state whether according to the rule of the Gov-
.ernment a meeting of the Works Committee of the Government of India 
Press, Delhi, should be he!d twice a month and· all the previous Managers 
.in office have been complying strictly with this rule in this Department? 

The Bonourable Sir Xllhammad :Zafrull&b. Khan: 'rhe rules contemplate 
:the holding of a general meeting at least once a month. The practice bas 
'so tar been not to hold a meeting unless there is ~ e business for con·. 
sideration. As regards the latter part of t.he questIOn, I would refer the 
Honourable Member to the reply given on the 31st March, 1937, to part 

,(a) (If his Rtarred question No. ,806. 

INDIAN IMMIGRATION iNTO BURMA. 

1586. *Mr. X. S&D.tha.nam.: (a) Will the Secretary for Education, 
.Health and Lands please state whether the Government of Burma 1.tave 
,addressed a letter to the Government of India, 'dated the 25th February, 
1939, on the question of Indian immigration into Burma? 

(b) If the answer to part (a) be in the affin;native, will he place a 
·copy of the letter on the table of the House? . 

(c) Does he prop9se to consult the Standing Committee on Emigrati':>1! 
'before coming to s. decision regarding the attitude of the Government of 
milia in the IIiatter? 

Sir Girja ShaDkat· B&Jpai: (a) 'and (b). The attention of the Honour-
.able Member is invited to the reply given by me today to Mr. Brojendra 
Narayan u u '~ 's starred question No. 1580. 

(c) The ,question of placing the matter before the Standing Emigration 
"Committee will be considered. 

Kr. X. Santhanam: May I ~  what the difficulty is in giving a 
'posit,ive undertaking that they will consult the Committee? 

Sir GfrJa Shanku Balpai: I cannot say when the thina will rP,Qch a 
.stage when it can be referred for advice: the House may ~ be sittmg. 

Mr. X. Santhanam.: I want to know what the difficulty is in aiving 
an undertaking that the Standing Committee will be called and coO:ulted 

tin this matter. 

Stt Girja Shankar Balpli: As I say, I cannot say at this stage when 
·the negotiations with Burma will reach a stage when matter can be 
referred to the Committee. 

lb. ]t •. D\ ID~: All that I am asking is, ~e e ' aconc\usion 
:is reached, why the Standing Committee on Emigration should not be 
,consulted and why a positive undertaking could not be given. 
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Sir Girla Shankar Balp&i: I can aBBure my' Honourable friend that if 
the time fact9r permits, the Standing Emigration Committee will be 
consulted; and if my Honourable friend is at all nervous about what he 
might. consider the n.on-official point of view, let me remiIld him thnt we 
are dealing wIth this matter in close consultation with the Government 
of Madras. 

INDIAN IMMIGRATION INTO BURMA. 

1587. e][r. X.SanthaDam: (a) Will the Secretary for Education, 
Health and' Limds please lay on the table of the House the text of the 
resolution which was recently passed in the House of Representatives of 
Burma recommending the immediate appointment of a committee to 
enquire into the question of Indian immigration into Burma? 

(b) Will he state whether the Government of Burma has set up, or 
propose to set up, such a committee? 

. (c) Will he state the s&>pe of the enquiry? 
(d) What steps are the Government of India taking to protect the 

interests of this country in the matter? 

Sir Glrja Shankar Bajpat: (a)' and (c). A copy of the resolution in 
question. is laid on the table of the House. 

(b) and (d). The attention of the Honourable Member is invited to t. ~ 
reply already given by me today to Mr. Brojendl'8 Narayan Chaudhury's 
starred question No: 1580. The whole pIlI"P08e of the negotiations, so far 
8S the Government of India are concerned, is the protection of' Indian 
lntercsts. 

Relolution in the HOUle Of Reprfse7Itati.,P.Il. Burma regarding I"dian Immigration into 
Burma . 

. 'That' this House recommends to Go:vemment t.hat· a Committee with a non-ofticial 
majority consisting of the l-epresentativeli of Rll political parties in BUrma be appointed 
immedia.tely to examine the question of immigration into Burma'. 

Prof. If. G. Ranga: Will Government take adequate steps to see that 
when this committee comes into existence the interests of Indian coolies 
in Burma are properly represented before the Committee and adequately 
protected? 

Sir Giria Shankar Batnal: Mv Honourahle friend msv rest ~ u e ' 
that the point of view of Indian lab?ur in Burma will engage the I;pecial 
attention of the Government of India. 

BlmSTEADS AND LOOKl.'NG-GLASSES I:NCERTAI:N QuA"R'I'EllS OF MEMBERS OF 
THE LEGISLATIVE ASSEMBLY TN NEw DELm. 

1588 •• ][r.Srl Prakl8a: Will.ibe u ~ e the J.eader of the House 
-state: 

(a) if it is a fact that u .~ the fina;teial year 1938-39, the 
hp.dAteftds and the O K ~ ' e  .,UJ the quarters of the 
Members of. the e , e.t ~e ~ e y in Camrlng Lape and 
Ferozeshah Road were e~ e  
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(b) the cost of such change; 
(c) if this was done on the advice of anyone and the reasons fat"' 

doing so; and 
(d) ~ t has become of the old bedsteads and looking glasses? 

The Honourable Sir J[UhamDl&d Zafrullah lthaD: (a) Yes. 
(b) Rs. 3,268. 
(c) The change was made by the Central Public Works Department 

as the articles in question were old and in need: of replacement. 
(d) They were sent to the furniture stores. Some of them have beeD 

sold in auotion and the rest are still at the stores. 
Kr. Sri Prakasa: Have Government satisfied themselves that the-

looking-glasses were worn out Imd that new ones were necessary? 

The ~e Sir K11hamm ad ZatruUah Dan: It is not neceqllsry 
for a looking-glass to wear out completely before it has to be replaced. 

PRoVISION OF WATER-BASINS IN QUARTERS OF MEMBERS O]f THE lJEGISLATIYK 
ASSEMBLY IN NEW DELHI. 

1589. *JIr. Sri Plakasa: Will the Honourable the Leader of the 
House state: ' 

(a) if the u te ~ of the'members of the Legislative Assembly in 
, New Delhi are not fitted up with wash-basins; and 

(b) if Government are considering the desirability of fitting tholl& 
premises with such basins? 

The Honourable Sir lIuhamm.&d Zafrullah ][han: (a) No. 
(b) Yes. 

JIr. S. Satyamurti: With reference to clause (b), may I know when 
Government will come to a conclusion in the matter? 

The Honourable Sir ][uhamm&d Zafrollah ][han: I could not say. 
The department is looking into the matter. -

AREA IN NEW DELm SET APART FOR FRUIT CULTIVATION. 

1590. *JIr. Xuladhar Clhaliha: Will the Honourable the Labour Member 
be pleased to state: 

(a) whl'lther Government have set a.part any area: in New Delhi for' 
fruit cultivation; 

(b) if a.ny plots have been given on lease for the purpose, and, if S9.", 
with what result;, " 

(c) if any more, plats ar.e)till available for ~ ' ,  out for tAe PUrp<?S8 
and, if so, how many and On what terms and conditions; , 

(d) whether there has been an adequate demand for taking plots oli-
"lealle for fruit cultivation; if not, what steps Government have 

'taken ~ make the lease terms mOl'e attraetive; 
(8) whSt' ~e . t~p ' . ~ t,~e~t ~ e t . ~ to develop and encour-

age fruit cultivation;''&D:cl ' . , 
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(f) whether Government have grown any fruit trees on roads or i.e. 
compounds of Government buildings in New Delhi? 

Sh Girja Shankar Bajp&i: (a)-(£). The information required by the 
Honourable Member has been calledMr and will bE> laid on the table of 
the House as soon as possible. 

FINANCIAL IMPUCATION OF THE FEDERATION. 

1591. $M:r. S. Satyamurti: Will the Honourable the Leader of the 
House please state: 

(a) whether his attention has been drawn to the speech of the 
Chancellor of the Chamber of Princes On the 14th March, 
1939,· in the course of which the Chancellor stated: 

"Moreover we have to examine carefully and to ensure that the 
p e~ of the States to develop their natural resources re-
mains unaffected, and t.hat t.he financial implications of the 
scheme leave us sufficient margin to balance our budgets 
and to provide funds for the growing and legitimate needs of 
improvements 10 and raising the standard of our administra-
tions and in developing beneficient activities"; 

(b) whether any negotiations are going on on these and similar lines 
between the Finance Department of the Government of India 
and the Princes; 

(c) by whom the interest.s of British India are represented in this 
matter; 

(d) whether public opinion has been or will be consulted; and 
(e) whether the opinion of Provincial Governments has been or will 

be taken iD. the matter before decisions are aTrived at; if not,. 
why not? . 

The Honolll"able Sir Nripendra Sircar: (a) Yes, Sir. 
(b) Negotiations are not conducted by the Government of India but 

by the Crown Representative. 
(c) By the Government of India with whom the Crown Rel'resentntive 

is in close consultation. . . 
(d) and (e). There has been no such u t. t ~  and I have no 

.reason to suppose that any is contemplated. 

Kr. s. satyamurti: With reference to the answer to clause (d) and 
(e), may I know the reason why no consultation is contemplated with the 
~  .Governments, in view of the fact that they are v!tally interested 
III the satIsfactory se.ttlement or solut.ion .of this problem affecting the 
nnances of all the umts under the FederatIon? 

TIle HonoUrable Sir Nripendra Sircar: et~  consultation is n'?CC's-
-aary or unnecessary is a matter of opinion, arid in the opinion of the 
Government it is not necessary. 

JIr. S. Satyamurti: Have Government come to the conclusion that 
Provincial Governments need not be consulted at. all in this matter at 
any .stage? . 

B 
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_ The Honourable Sir Nripendra Sircar: At the present moment they 
have no desire to consult them. But we may not be stopped from_ 
changing our attitude. 

Kr. S. Satyamurti: Have Go"ernment taken the opinion of the Pro-
vincial Governments in these matters, before the.v came to the conclusion. 
that they were not to be consulted on the detailed negotiations or in the, 
final settlement, and have satisfied themselves that the Provincial Go,:ern-
ments have acquiesced in that position? 

The Honourable Sir Nripendra Sircar: What the Provincial Govern--
ments acquiesce in or object to I am not in a position to state; u~ so. 
far as the Government of India nre concerned, at the present moment, to--
day at this hour, there is no (h::sire to consult them. 

Kr. S. Satyamurti: With reference to the answer to clause (b), I 
heard my Honourable friend say that the negotiatic:ns·are going on bet\veena 
the Governor General's representative and the Princes: am T right? 

The Honourable Sir Nripendra Silcar: I said. that the e t ~t ~ 
are conducted not by the" Government of India, but by the Crown ~p. e
sentative. 

JIr. S. Satyamurti: May I know whether the Crown Representative 
in conducting these negotiations has the benefit of the advice and of the-
opinions of the Finance Department of the Government of India? 

The Honourable Sir Nripendra Silcar: What the Crown Representutive-
has done I am not fl":'e to disclose; but the Finance- Department is avail .. 
able for the service, should he decide to get its advice. 

][r. S. Satyamurti: 11:ay I know what is the agency which advises 
the Crown Representative in respect of these very difficult and delicate-
financial negotiations? 

The Honourable Sir Nripendra Sirear: The Crown Representative in 
his discretion can get any opinion from anybody he likes. 

Kr. S. Satyamurti: As a matter of fact, I want to know whether the-
Crown Representative has sought and is getting the advice of the Finance-
Department of the Government of India. -

The Honourable Sir Jl'ripendra Sirear: I said in reply to part (0): 
"Bv the Government of Iudia \'\lith whom t,be Crown Representative is in close-

consultation. ' , 

That is the utmost I can say. 

Stm-LETl'ING OF GoVERNMENT QUARDlBS IN- D;ELlII. 

1592. *Mr. Abdul Qalyum: WilJ the Hont>U1'8.ble Member for Labol1r-
'Please state: 

(a) whether Government employees who d.;> not own houses in Delbi 
-receive preferential treatment in securing houses built by 
-Government 8.8 against those owning houses in Delhi; I 
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(b) if not, the reasons therefor; 
(c) whether there ure instances of sub-letting of such houses by' 

Government servants at a profit to unauthorised persons; 
and 

(d) the steps taken to eradicate this evil? 
The Honourable Sir )[uhammad Zafrullah 

general rule but Government employees who 
with the aid of an advance from Government 
ment quarters. 

Khan: (a) Not !lS a 
have constructed houses 
arc ineligible for Go ... ern-

(b) Any general rule decll\riIlg Government servants owning houses 
In Delhi ineligible for Government quarters will be unnecessarily dgid 
in principle and difficult to enforce in practice. 

(c) Such instances have come to notice. 
(d) Serious notice is taken of unauthorized sub-letting and the offenders 

are usually declared ineligible for Government residlJnoos for suilable 
periods. 

Kr. AbdUl Qaiyum: With reference to part la) of the question, {My 
.I know the reasons why preference is given to those who do not own 
houses? . 

The Honourable Sir Kuhammad Za.frulJ.ah Khan: The reply is given in 
the reply to part (b) of the question. 

REPRESENTATION REGARDING THE POSITION OF INDIANS IN SOUTH AFRICA. 

1593. *Kr. Kohan LalSaksena: (a) Will the Secretary for Education, 
Health and Lands be pleased to state whether Government have received 
any representation from the Imperial Citizenship Association, Bombay, 
regarding the position of Indians in South Africa? 

(b) If so, will Government lay on the table a copy of the same? 
(c) Is it a fact that Government have been accused therein of their 

masterly inactivity and failure to safeguard the interest of Indians in South 
Africa? 

(d) Is it also a fact that Jews from Ge.-many and nationals of other 
countries outside the Empire have been given more favourable treatment 
in the matter of acquisition of land, etc.? 

Sir Girj& Sha.nkar B&jpai: (a) and (b). A copy of the representation, 
referred to by the Honourable Member, is laid on the table of the HOllse. 

(c) and (d). 'l'he HonOlllrable Member is presumably referring to 
Rllother representation made by the Association in regard to the recent 
'Kenya Highlands Order in Couneil. Government have e,;ready made the 
position clear in their Communique, dated the 24th February. 1939, and 
in the course of the debate on the adjournment motion on the subject 
on the 7th March. 1939. 

'cOpy 01 l ... tter dated the f5th MaTch, 1989, from the Ohairman, Imperial Indian 
. .Oitizen8hip .{s80citltion, Rombay. 

1 I\m desired by the Councii of this Association to address you this letter with 
regard to the proposed AsiatiC! Segregation Scheme in the Union of South Africa. 

The reported legislation hl\s threatt'ned the position of Indians in South Africa 
to such an extent that they are driven to desperation and at a few hours' notice 

92 
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decided to depute Pandit Bhnvani Dayal, Prllllident of the Natal Indian Congresa- to 
India in order to apprise the people and the Government of India ita real implicatioD'. 

The idea of segregating Asiatics in South Africa ia not new in that country'. 
politics. The main object is the eventual expulsion from South Africa by continued' 
degradation of our unhappy countrymen there who to-day are seeking counsel and 
guidance. 

Pandit Bha\"ani Dayal arrived in Bombay on the 18th March, 1939 and had a 
conference with the Council of the Association the same day. He explained to the 
Council the position of Indians in South Afriea with particular reference to the reported 
.\siatic Segregation Scheme in the Union of South Africa. 

The Asiatic Enquiry Committee of 1920, was appointed as a reault.'Df tbe :Euro-
peans clamour to segregate Asiatics. Its Report stated, "Indiscriminate segregation 
-of .A,siaLics in locations and similar restrictive measuree would reeult in eventaally 
reduciug them to helotry. Such measures, apart from their injustice and inhumanity 
would degrade the Asiati,c and l·ea.ct upon the Europeans". The Commission reewl-

.mended that "there "'ill be no compulsory segregation of Asiatics". 
The Class Areas Bill was introduced by the Union Government in 1924 but was 

"not proceeded with due t{)thc resignation of the then Government. Another measure 
known as the "Areas Reservation Bill" was intreduced in 1925. After protrackd-
negotiations between the Government of India and the Government of the Union of 
South Africa a Round TaLie Conference was held between the representativee of the 
two Governments at Cape Town which resulted in the Cape Town Agreement and the 
withdrawal of the BilL ' 

By the Cape Town Agreemel1t of 1927, the Government of the Unbn of Sout.b 
Africa recognised Indians in South Africa aa a part of the permanent population of 
the Union. The "Uplift" clause of the Agret.ment wal a sufficient indication that 
in future there would be no untoward trouble between India and South Africa SG 
far as the status of Indians in South Africa was concerned. According to the 
"Uplift" clause, "The Union Government firmly believes in and adheres to the prin-
ciple that it is the duty of every civilised Government to devise ways and means and 
to take all ppssible steps for the uplift of every section of the permanent population 
to the full extent of their capacities and opportunities, and accept the view that in 
the provision of education and oth.er facilities thtl ~ e e number of Indiana 
who remain part of the permanent population should not be allowed to lag behind 
other sections of the people". 

I~ announcing the Agreement, Dr. MaJali said: "The Government reaffirmed the 
recognition of the right of South Africa to use all j1l1't n.nd legitimate means for the 
maintenance of Western standards of life. The Union Govenlment recognised tha" 
Indians domiciled in the Union who are prepared to conform to Western standards 
of life should be entitled to do so." I 

The Segregation clause in section 5 of the Transvdal Asiatic Land Tenure Amend· 
ment Bill of 1932 was amended a8 the result of the second Round Table Conference. 

,These facts indicate that the Government of the Union of South Africa had agreed 
in principle that there should be no segregation of Indians domiciled in the Union. 
The latest scheme of OptioIllLI Servitude now under consideration in South Africa, 
however, is incompat.ible and incoI1sietent with the letter and spirit of t.he solemn 
pledges given ;n the past by the Government of tho Union of .south Africa. 

It is' reported that the Minister of the Interior, Mr. R. Stuttaford, has proposed 
to the Government. tha.t legislation be introduced gra.nting authority to register a 
.servitude prohibiting the 1_ and II&le of land to Asiatics and the occupation of 
~  by ~ , if,. for example, 75 per cent. of the e ~ of. properties agree.t:o 
It. The serVitude wlll be reglstered free of charge. The Bill, m slIDple words, 11 
-designed to effect segregation of Asiatics ~  the Europeans ~ , ~ pu y, if 
""15 per cent. of the European landlords deCide to demarcate thelr particular area as 
the sole reserve of the whites. 

This Bill has been the outcome of the representations made to ille Minister u~ 
three months ago by a deputation of seveut.et'n representatives of the Transvaal led by 
MI:. J. M; -van H. Brink, member of the Executive pf the Transvaal Provincial Ad-
ministration. The grotmds alleged by this Deputation on which promise from the 
~ e  was secured are summarised as follows ,_ I 

(a) The Immigration of Asiatica is increasing. 
(b) The lawl prohibiting the ownership of immovable PtcOperty by Asiatica are 

not properly enforced. . 
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(c) Indiana are chiefly responsible for the boycott of National Mark Product .. 
(d) Europeans and European girls are employed by Asiatics. 
(e) Asiatics with their families reside under very nnhygienic circumstances on 

their business p e e~. 

The deputation ,\sked that ~ and ~ ,!,ll a solution of t~e p~ e  ~ be 
fonnd that the immediate segregation of ASiatiCS and separate reSidential and busmess 
areas 'must be provided for Asiatics. They strellll8d t.he desirability of passing legis· 
lation on the lines of the Class Areas Bill. 

The measure is so dangerous that according to information given by Fandit Bhavani 
Dayal it will have effect on Indians in South Africa as under:-

'1. It will steadily bring about t.he utter ruinaiion of nearly two hUIKh-ed 
thousand Indians in .the Union of South Africa of whom 85 per cent 
are born there; 

2. The Indians in South Africa fear that tile proposed bill will nullify tl:e 
recommendations of the Feetham Commission according to which the 
ownership of land for the Asiatics in the '.rrausvaal is allowed in limited 
. 'exempted" areas; 

3. If the present Bill becomes law it will mean the death knell for 10,000 Indians 
nov livi!lg in the Reef areas in the Transvaal. 

, Regarding the two specific charges (a) and (c) levelled ~ t Indians the Bouth 
AfriCan Indian Congress in a statement to the Hon. The Min18ter of Interior gave the 
following replies:-

(a) "Immigration of A.8iatica ia inCTetuing". 
Anyone who takes an interest in the problems of this country must. know that 

Indian imlf.igration from India has ceased since 1913, and that the only persons', now 
admitted to the Union are the wives and minor children nnder the age of sixteen, of 
domiciled India,ns, and a very small number of educated entrants who are allowed to 
euter on temporary permits. 

(c) "Tltat 17,dia7tB were clue fly responsible JOT the Boycott of National Mark Plro-
ducu". 

Nothing can be further from the truth; 'the department of Agriculture can testiiy 
that the Transvaal Indian Congress assisted greatly in tht! settlement of the boycott 
which was initiated by interellted ,European age.nts in the Diagonal Street area, and 
that the Inrlian Congress was largely responsible- and inst.rumental in ~  off the 
boycott. These two eXllmples are quoted in support of our contention that. the con· 
dusions of the R.atepayers' Conference are based more on ignorance, race preju-
dice, and misrepresentation than on any true appreciation of the position.· The mem-
bers of the Asiatic Land Laws Commission, presided over Ly the Honourable Justice 
Murray, inspected the areas occupied by Indians in the e~t rural towns, and 
w" are confident that their findings (if given) would strongly support our contention". 

The Indian community volunt.arily accepted under Mabatma Gandhi's leadership 
the total prohibition. of further Indian immigration to EouthAfrica with expectations 
that the status of the resident Indian population would be maintained and improved. 
The same motive actuated them when they accepted the Assisted Repatriation Bcheme 
under the Cape Town A'greement and 8ent back to India 00,000 of their compatriots. 
It was generally feJt. in India that our countrymen in South Africa had secured no 
more than their minimum claims and for tha.t 'they had to make enormous sacrifices; 
with the sympathy, Bupport' and pract.ical assistance of the people of India during 
the past crisis, they had gone to t.he utmost-limit of honourr.ble concession, by 
consenting unreservedly to the c10sedt restriction of Indian ir.unigration into the 
Union in order to allay the fear and hostility of the.ir European fellow colonists. But 
unfortunately the Lnion Government have ~y  gone back upon their word. The 
proposed Bill is a flagrant violation of the Cape Town Ag1'eement and all other 
settlements previously arri,·ed at betwcen India and South Africa. 

The Council of the Association feels that the position of the South African Indian 
population by the proposed Segregation Scheme in t.he Union has become desperate and 
is fraught with immense peril to the relationship betweer. the two countries. In 
these circumsta.nces, 'and with tbe danger of irrepamble disaster to Indians in South 
Africa being imminellt, the Council of the Association feels its duty to request that 
the Government of India" mindful of the gravity pf ,the situation, be pleased to im-
press upon the Government, of the UBion of South Africa the desirability of staying 
their hand in connection with t,he furt,ber progress of the proposed Bill. Obviously if 
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this request of the Government of India is nol heeded they would be free to take such 
measures as may appear to them tc. be feasible and necessary to vindicate the just rights 
of Indians in the Union of South Africa. 

][1'. S. Satyamurti: With reference to claui:le (b) of the question, may 
I know, Sir, whether the Government of India have heard since f!"om 
the authorities concerned as to whether any action has been taken in 
order to redress this injustice to Indians? 

Sir GirJa Shankar BaJpai: No, Sir, we have not heard recently 

Kr. S. Satyamurti: Are Government pursuing the matter with the 
Secretary of State for the Colonies, in order to secure minimum justiee to 
Indians? 

Sir Girja Sh&nkar Bajpat: My friend is awart) of what has been Jone 
in the past, and I think all that has been donf' recently has been to 
communicate to the Secretary of State for communication to the Secrdtary 
of State for the Colonies the debat.es in" this House and in the other 
pluCE"; expressing the strong feelings in this country. The question of 
further representation is still undet examination. 

Mr. t:i.Satyamurti: In view of the fact that the Order in u ,~  has 
already been passed and that racial discrimination is actively in force, 
do Government propose to take any further active steps in order to !:lee 
that justice is done to our nationals? 

Sir Girja Sh&nkar Bajpai: The matter is always receiving the attelltion 
of the Government, but I cannot tell my friend just now as to what active 
steps are contemplated in the immediate future. 

][1'. Busenbhai A1xluUabh&i Laljee: May I know, Sir, whether refugee 
Jews from Germany are allowed to acquire land in the Highlands in K~ y  

Sir Girja Shankar Bajpai: I would invite my Honourable friend to 
read the c!Dmmunique. 

FINANCIAL IMPLICATION OF THE FEDERATION. 

11594. *Mr. S. Satyamurti: Will the Honourable the Leauer of the 
House be pleased to state: 

(a) whether the attention of Government has been drawn to the 
speech of the Chancellor of the Chamber of Princes, wherein 
reference is made to the nnancial ~p t  of the Federa-
tion; 

(b) whether any questions concerning Federal finance in relation to 
the States are now under active consideration by the (Jov-
ernment of India; 

(c) if so, what they are; 
(d) whether, in respect of these questions, in so faT as they affect 

the other units of the :Federation, i.e., the Provincial Govern-
ments, they will be consulted before final decisions are taken; 

(e) if not, why not; and 

t Answer to this question laid on the table, the questioner having exhausted his 
quota. 
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(f) whether Government intend to move His Majesty's Government 
for an amendment of the Government of India Act, 1935, in 
respect of its financial provisions, and, if 80, in wruch 
direction? 

'The Honourable Sir lfripendra Sirear: (a), (d) a.nd (e). The tt ~  
of the Honourable Member is invited to the revIies which I have Just 
,given to parts (a;, (d) and (e) of his starred question No. 1591. 

(b) and (c). It is not in the public interest t,o give information on 
these points. 

(f) The attention of the Honourable Member is invited to the reply 
which I gave on 21st March, 1939, t.o parts (b) and (c) of Mr. Avina-
:ahilingam Chettiar's starred question No. 1214. 

REPRESENTATION FOR THE PuRcHASE OF INDIAN TEA BY RUSSIA. 

1594A. *Kr. Xuladhar Cbaliha: Will t ~ Honourable the Commerce 
Member please stat.e: 

(a) whether Government are aware that Mr. R. S. Hudson, the 
5'ecretary for Overseas Trade. has gone to Moscow to carryon 
trade talks for the United Kingdom; 

(b) whether his talk will include the purchase of tea from India; if 
so, what quantity; 

(c) whether the Government of the United Kingdom are prepared to 
grant credit for the purchase of Indian tea to the U. B. B. R.; 
and 

(d) whether the Govenlment of India have made a representation to 
His Majesty's Government to make the necessary representa-
tion to the U. S. S. H. for the purchase of Indian tea and 
grant necessary credit? 

The Honourable Sir Muhammad Zafrullah JtLan: (a) Apart I"om 
press reports, the Government of India have no official information in 
the matter. 

(b) and (c). The Government of India have 110 information reg8!'ding 
the scope of the conversations. 

(d) No. 

Kr. Xuladhar Cha1iha: Will the Honourable Member please represent 
the views of the tea industry to the U. K. Government and see that tea. 
is exported to the United Kingdom? 

, , 

'!'he Honourable Sir Jl'ubammad Zafrul1&b Khan: 1 do not know whether 
the Honourable Member would consider it advisabip. to make a represen-
tntion to U. K. Government, but if the necessity arises" I can assure him 
Government wi)l do so'. . . • 

Kr. Xuladhar Oballha: Will the Honourable Member please sal. whe-
ther the pre-war re-exports of tea from U. K. was more than 100 million 
pounds and in 1938-39 it is 3'9 million pounds only? 

The Honourable Sir ](uh&mmRd Z&frullah Dan ~ I am afraid I cannot 
vouch for the figures of the Honourable Member. 
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INSTRUMENT OF ACCESSION. 

1382. *JIr. T. S. AviDasblHDgam Ohettiar: (a) Will the Honourable the 
Law Member state whether Government's attention has been drawn to 
the foliowing statement on page 9 of the Sta.tesman of the 15th March. 
1939, of the Chancellor of the Chamber of Princes regarding Instruments 
of Accession:-'Moreover a'S expected the States have been given a period 
of six months within which to give their replies'? 

(b) From which date are these six months to be counted? 
(c) Have any replies been so faJ: received from the Princes? 

The Honourable Sir Iripendla Strcar: (a) and (b). The attenti:m of 
the Honourable Member is invited to the ep ~  which I gave to parts. 
(a) and (b) of Mr. S. Satyamurti's starred question No. 1387 for the 
29th March, 1939. 

(c) No, Sir. 

:Mr. T. S. Avinasbillngam. Ohettiar: Am I to uaderstand, Sir, that no 
replies have been received? 

fte Honourable Sir Iripendra Sircar: The· question is, have any 
replies been received, and the answer is, No, and the Honourable Mem-
ber can draw his own inference. 

Kr. 1[. Santhan&m: Is there any proposal to extend the time limit? 

The Honourable Sir .r1pendra Sircar: I am not aware of any ,>uch 
proposal. 

• 

THE INDIAN TAR,lFF (SECOND AMENDMENT) BILL-contd. 

lIIr. President (The Honourable Sir Abdur Rahim): The House will 
now discuss the clauses. The question is: 

"That clause 2 stand part of the Bill." 

Amendment No.2. The Chair should make the position clear as 
regards the amendments of which notice has been given. The Chair finds 
a note which relates to two amendments in the name of Mr. '\.nantha-
sayanam Ayyangar to the effect that sanction has been refused, the Chair 
takes it, by the Governor General. But the Chair finds there are also 
other amendments of a similar nature. The Chair takes it that in ("I 

matter of this nature, it is for the Chair to deyide whether sancticll is 
necessary or not. 

The Honourable Sir Muhammad Zatrullah lDlan (Member for Com-
merce and Labour): Yes, Sir. 

( 3446 ) 
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JIr. President (The Honourable Sir Abdur Rahim): If that is so, theD 
the question would arise even where sanction has been refused, whether 
the amendment required sanction or not. .. 

Kr. S. Satyamurti (Madras City: Non·Muhammadan Urban): May I 
say one thing. On your decision whether sanction is reguired or not will 
depend whether the refusal of the sanction will bar the amendment or not. 

Mr. President (The Honourable Sir Abdur Rahim): That is what the-
Chair meant. 

(The Honourable the President then called out the numbers on the 
consolidated list.) 

Dr. Sir ZiauddiD Ahmad (United Provinces Southern Divisions: 
Muhammadan Rural): I want to move No.4. I move: 

"That in part (ii) of sub· clause (b) of clause 2 of the Bill, for the figu"Ies '1946>-
the figures '1941' be substituted." ' 

Sir, yesterday, while I was speaking, 1 pointed out that this particular 
industry does not need any protection. As the Tariff Board Report is: 
before us and the Government in pUl'Imance of their recommendation must 
ne3essarily give a protection whether it is needed or not, they have put 
down certain figures, and· I thought in this case protection for 8 period 
of two years wou:d be sufficient, because, I am positive that the industry 
is now making very good progress, and, after two years this protection· 
would not be necessary. In this connection I should ~ to point out that· 
India is a country which does not really import large quantity of magneS1tlm 
chloride. From the figures we find that though we import 899 tons, yet 
we exrport 2,380 tons. Now, whenever export is about three times dour 
import, we cannot call it an importing 'Country. Certainly, we are an 
exporting country when our export is three times our import. It is, there· 
fore, desirable that the period for which protection is given should be a 
small one, and, after that, we can decide whether we should give further' 
protection or remove it altogether. I think, Sir, to give protection for a' 
longer period, as is recommended· in the Bi:], is not justified by the ~t  
presented to us by the TRriff Board. Whenever there is R. question of" 
protection, industrialists want always a longer protechion and least. inter· 
ference, but in this particular case. the protection is not needed Itt all, 
bp.cause they are making enormolls profits alreaay. Their profit and loss 
nccounts have never been presented to us; they were notshowp. to the-
Tariff Baard either; they are kept very confidential from u~. 

On the one side the indushies who deal in this keep the whole of 
their accounts confidential. they do not show their profit and loss accounts, 
they give no reason whatever for a continuation of this protection. and 
from the figures before us we find that they are getting enonnous profits. 
Their cost of -production is much lASS than the price at; which they seU· 
magnesium chloride in the United K ~ . The sale "price in the ~~ ' 
K ~  is Rs. 2·14·0 per cwt., and .the COl::t of rl'Odnction is about l·nH. 
and when they are selling it at this enonnous profit and their cost ot 
production is much Ipss than t·he 1'l':te at which the article is imported into 
this countrv and much e ~ than what t e ~et in the foreign market. I ·see-
no reason whv we should give any t t ~ to this particular ('ommoclit:v. 
The only justification in support of this is that this commodit.y is mainl.v· 
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[Dr. Sir Ziauddin Ahmad.] 
used by the mill industry, anti since the mill industry is a protectec1 il1dus-
try, therefore, every artic:e which they use in that industry must also 
be protected. That is the only argument in favour of this, and that is the 
()nly argument advocated by the Tariff Board. Is this proposition ('cnno-
mically sound? ~ut in view of these glaring facts, how are you going to 
swallow this pill, and should the Government sit tight over this and not 

oCare for the interests of the consumers? If the cost of magnesium chlo-
ride goes up, the cost of cloth goes up, alld, ultimately, the u e ~ 
will suffer. If that is thc position, I say that the Government who are 
100kina after the interests of the poor people, the consumers, who are not 
very loud, in the expression of their opinions by melms of eput~t  

_and so on, should not. ignore those interests. My Honourable fnends, 
the Congress Members, who always plead for the poor people but act for 
1he capitalists and the big people will give no u p ~. The e e~t 
'On the one side sit tight, the Opposition also SIts tight and we remam 
neutral, and we do not know what would happen to the poOl". u~e  
of this country. If, after ~e  all these facts you stIll consIder 
-that ' te~t  is needed for a period ?f six yearB, then God saV'e us both 
-from our friends and our enemIes. Su, I move. 

lIr. President (The Honourable Sir Abdur Rahim): The question is: 

"That in part (ii) of sub-clause (b) of clause 2 of the Bill, for the figures '1946' 
-the figures '1941' be substituted .. 

The motion was negatived. 

JIr. '1'. S, Avinashillngam O ett~ (Salem and Coimbatore cum :Korth 
~ t: Non-Muhammadan Rural): Sir, I move: 

"That in sub-clause (c) of clause 2 of the Bill, ill t.he third column of the roo 
J.>08ed Item No. 43, for the word 'Revenue' the word 'Protective' be substituted," P 

.1 ~ not want to make a long speech in view of the exhaustive way in 
whICh ~ has been d?alt with in the general consideration etage. But 1 
_ would lIke to say thIS that Government have accepted that protection ia 
necessary for .wood. pulp. They have -not given any reasons why the 
want to substItute It as revenue duty. The implications of sub n t· Y 
~ e word : protective , ~ the word 'revenue' are these. If it is R p~~::~ 
~ e ~uty It cannot ~ t ~ . earlier than the period for which 1J1:'otec-
bon IS sought to be given. If It IS entered as protective that will give the 

~ t e of. section 4.of the Indian ~ !t-ct, that is, if there is dumping 
or If the.re .IS QtherWlse greater competItIOn t.han what is lll'O,ided for 
under thIS Iter,n, then the. e e~t by an executive order oan give 
greater protectIOn by altermg the duties. Therefore, the substitutio;l of 
-the word ',protective' has got two advantages. The Government them-
splves have not opposed it in the Resolut.ion that they have communicated 
t~ us, and I do not see any reason why it should be a revenue duty. So, 

-SIr, I move. . 

lIrr. Pr8lldIDt (The Honourable Sir Abdur Rahim): Amendment 
moved: 
~ "That in sub-clause (e) of clause 2 of the Bill, in the third colwnn of the ro-
p08ed Item No. 43, for the word 'Revenue' the word 'Protective' be substituted." P 
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• The Honourable Sir Muhammad ZafruU&h Khan: I pointed out yeater-
,{lay when replying to the debate on the consideration motion that the 
Tariff Board had found that the works cost' of a ton of bamboo pulp was 
Rs. 111, the works cost of a ton of grass pulp Rs. 140, and the price of 
the imported article after paying duty, Rs. 156, and I said that that left 
·an ample margin for the industry and made an allowance for a great deal 
-of fluctuation in price. Nevertheless, as Honourab:e Members pp~  to 
have an a.pprenension either that prices of the imported article might slump 
unduly or that the revenue duty might be interfered with on oth<:lr con-
siderations, I have no serious objection to accepting this amendment. 

:Mr. President (The Honourable Sir Abdur Rahim): The question is : 
"That in u ~ u e (e) of clause 2 of the Bill, in the third column .of the pro· 

posed Item No. 43, for the word 'Revenue' the ward 'Protective' be substituted." 
The motion was adopted. 

lIIr. President (The Honourable Sir Abdur ,~ : Amendment No.7. 

Dr. Sir ZiauddiD Ahmad: I want to move No. 1 of Supplemt<ntar,v List 
No.2. 

Kr. President (The Honourable Sir Abdur Rahim): The Chaij' called 
the number and the Honourable Member did not get up. 

Dr. Sir Ziauddin Ahmad: I want to move all the amendments standing 
in my name. 

Mr. President (The Honourable Sir Abdur Rahim): The Chair is not 
going to call any Member by name. It is the duty of an Honourable 
Member to rise in his place if he has an amendment in his name. The 
Honourable Member must know the procedure. The Chair is pimply 
ealling out the numbers as a matter of. fact to help Honourable Members. 
That is all. 

Dr. Sir Zlauddin Ahmad: I want to move NO.7: 

"That in u e u~e (c) of clause 2 of the Bill, in the fourth column of the prp-
l'osed Item No. 43, for the figures '25' the figures '20' be Eubstituted." 

I gave reasons yesterday in the consideration stage that this duty is 
rather too high. The amount of profit which they are earning is very 
great and I gave yesterday quotations also of the profits given by various 
< ~p e . In view of the enormous profits which these paper conl'pan:es 
are now distributing to their shareholders, it is not desirable that we should 
give them protection as provided in the Bill. The quantum of protection 
itlhould be diminished. Sir, I move . 

• 
Mr. President (The Honourable Sir AbdUl' Rahim): .~ e e t 

Moved: 

"That in sub-clause (c) of clause 2 of the Bill, in the fourth column of the pro-
posed Item No. 43, for the figures '25' the figures '20' be Buostituted." 

Mr. II. AnanthasaY&nam Ayyangar (Madras ceded District3 and 
Chittoor: Non-Muhammadan nural): Sir, I oppose this amemlment. 
Amendment No. 5 which has just been accepted proposed to substitute 

• 
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[Mr. M. Ananthasayanam Ayyangar.] . . . 
the word "Protective" for the word 'Revenue'. He stated that one Qf" 
the main grounds for that was thai; the price of imported pulp may go-
dowll, thereby making this revenue duty useless. My Honouraple friend," 
Sir Ziauddin, wants to take away what was given 'by amendment No.5. 
He wants to. reduce the figure from 25 to 20. We had objection even to-
the protective duty of 25, for the reason that, while il; pt'otects ban!boo 
pulp, it does not protect grass pulp, and it is obvious that if my iriend's 
amendment is accepted, there will be absolutely no margin, and, with 
such a small margin, the industry cannot progress. 1, therefore, submit 
that it is desirable to retain 25 per cent. and oppose the amendment. 

1Ir. President ~ Honourable Sir Abdur Rahim): The question is: 
"That in sub.clause (c) of clause 2 of the Bill, in the fourth column of the pro-

posed Item No. 43, for the figures '2,5' the figures '00' be substituted." 
The motion was negatived. . 

Ill. T. S. AvinMbjUngam Ohettiar: Sir, I move: 
'That in sub-clause (c) of clause 2 of tha Bill, in the fourth column of the pro. 

posed Item No. 43, after the words 'ad 1'alorem' the words and figures 'or BB. 35-
per ton whichever is higher' be added." , 

The Honourable Sir JI"bammad 'Za.Irallah nan: On a point of order. 
I object to the amendment that has been moved. 

1Ir. JI. S. Aney (Berar: Ncm-M.uhammadan): On 8' point of order 
Can an objection be taken before the motion is moved. 

. " 

1Ir. President (The Honourable Sir Abdur Rahim) : The Cb,air takes it. 
he is going to raise the question of sanction. If sanction is required and 
has not been obtained, then the amendment cannot be moved at all. 

The Honourable Sir Muhammad Zafrullah Khan: My submission is that. 
in respect of amendments which seek to raise the level of duty, above that 
provided in this Bill, the necessity of sanction arises ~  sanction ~ 
having been obtained, those amendments are out of order. , 

1Ir. President (The Honourable Sir Abdur Rahim): III it higher. than 
tI~e dut.Y under the Act.? 

The Honourable Sir Jluhammad Z&frullah lDla.n: I am going to develop 
that. point. It will be agreed on all hands that an amendment which seeks 
to raise the burden on the taxpayer above that which he would have to bear. 
if the measure under consideration were not to become 'law, would be out 
of order. It has been ruled before that if the amendment seeks only to 
raise the level of duties provided in a Bill up to or below the level at which 
they would stand if there were no att,empt to deal with them ~ a new 
legislative m.easure no sanction is required as the amendment would not 
add to the burden on the consumer which he would have otherwise to 
bear. Now, the position in regard to this Bill is that, it imposes fresh duties 
after the dut.ies that were previously in operation have come to an end. 
The point will be better pp e~ .t.e  if I draw your attention 8'lld th", 
IIttention of the House to the fact that if it had not been certified that the 
fresh duties which this Bill seeks to impose may be collected under the 
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provisions of the Provisional ~e t  of ~e  Act! today, ~ e e would be 
no duty at all. The duties which were prevIously In operatIon have come 
to an end. 

1If. President (The Honourable Sir Abdur Rahim): When? 

The Honourable Sir Muhammad Zafrullah lO1aD: On the 31st March. 
This Bill was introduced on the 31st of March and the duties under it 
began to be collected from the 1st of April. 

1If. President (The Honourable Sir Abdur Rahim): On the 31st of 
March, the old duties were in force? 

The Honourable Sir Muhammad Zafrullah ][ban: Yes. The point is 
this. If it were not for that declaration under the Provisional Collection of 
Taxes Act, there would be no duties in operation today. Now, those 
duties are being collected under this Bill which- is under consideration. 
If this Bill were to go, the old duties would ·11.)t come into operation nor 
would they continue in operation. They have definitely come to an end. 
The position with regard to the Provisional Collection of Taxes Act io 
that a declaration under section 3 of that Act can only be made if fresh 
duties or enhanced duties are being imposed. [sha;l -read out section ;3 
of the Act. 

Mr. President (The Honourable Sir Abdur Rahim): Is this an inereased 
duty? 

The Honourable Sir lIuhammad ZafrullahKh&n: This is a fresh duty. 

1Ir. President (The Honourable Sir Abdur Rahim): Lower or higher? 

The Honourable Sir Kuhammad Zafrullah Xhan: It is 10wE>r than the 
duties that were in operation under the old Act which has expired. 

1If. President (The Honourable Sir Abdur Rahim): And the umend-
ment? 

The Honourable Sir M1Jhammad Za.frullah Xhan: The amendment -seeks 
to raise them above the level at which they are in operation today. It 
seeks to raise them up to a level lower than the duties under the old Act 
but higher than the duty that is in operation today. The point that I was 
trying to make was this. Section 3 of the Provisional Collection of Taxes 
Act says: 

"Where a Bill to be introduced in the IndIan Legislature on behalf of Govern· 
ment. provides for the imposition or incl'E'I'se of a duty of customs or excise, the Gov-
~  General in Council may cause to be inserted in the Bill a declaration that it is 
e;xpedient in the public interest t.hat any provision of the Bili relating to such imposi. 
tlon or increase shall have immediate effect under this Act." . 

Now, Sir, if the preaent Bill is to be construed as reducing the duties 
12 N from the level at which they stood undar the old Act and it is 

OON. sought to be argued thai. therefore. any amendment seeking to 
increase them, not beyond the old level but up to tne old level or somewhere 
below the old level, has merely the effect (ilf raising the duty up to or below 
the old level and, therefore, does not increase the burden on the taxpayer, 
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[Sir Muhammad Zafrullah Khan.] 
then section 3 of the Provisional Collection of Taxes Act would not apply-. 
Then, the duty that is being collected is being illegally collected and 
actually there is no duty in operation today, and those who have paid 
duty have a claim to get a refund of any duty collected because it ie an. 
illegal imposition. 

Mr. President (The Honourable Sir Abdur Rahim): Apart from that 
declaration, supposing there was no declaration, the Chair takes it this. 
Bill will still be liable to be passed by this House? 

The Honourable Sir Muhammad Zafrullah Khan: Actually there would 
then be no duty collected after the 31st March. Therefore, the argument 
that a duty is being collected continuously after the 31st March but at a 
lower rate and that, therefore, it is only a case of.a reduction of duty' 
would not hold. If it is a case of reduction of d\1ties, whatever is being: 
collected is not a legal duty, it is an illegal imposition and no duty is actual-
ly today in operation. On' the other hand, if section 3 of the Provisional 
Co}iection of Taxes Act validly applies, then it is a case of fresh imposition 
oil duties. Obviously, it is not an increase and if it is a fresh imposition 
of duties where the original duties have come to an end and have ceased to-
be of any effect, then any amendment seeking to raise the duty, provided 
in the Bill, does place an additional burden upon the taxpayer because, 
it is only by virtue of this Bill plus the Provisional Collection of Taxes. 
Act ......... . 

1Ir. President (The Honourable Sir Abdur Rahim): The point the· 
Chair wants to clear up is this. When this Bill was introduced and as the 
Bill now stands, it seeks to impose certain duties. At the time of the· 
introduction of the Bi;I, when "the House became seized of it, there was 
a duty in force, that is to say, under the old Act; and what the amend-· 
ment seeks to do is to raise the duty to a level lower than under the old 
Act. Then, the question is whether the amendment ought not to be con-
sidered as referring-so far as this point is concerned-to the state of 
things existing at the introduction of the Bill? 

The Honourab16' Sir Muhammad Zafrullah Khan: With regard to that,. 
my submission is that this declaration under the Provisional Collection of 
Taxes Act cannot operate under the provisions of the Act itself from the-
date on which the Bill is introduced; it can only come into operation from 
the following day and, therefore, the new Bill did not in any manner 
affect the duties under the old Act or the operation of the old Act, and I 
would submit that the real test in these matters is this. In the absence-
of the Bill that is being discussed, that is to say, if the Bill were thrown 
out altogether, would the old duties be in operation? If they would be-
in operation, then the p t ~  is that, inasmuch as the Ho.use can throw, 
out the Bill altogether and m that way restore the operatlOn of the old 
duties, it is open to the House to say that the duties shall be either Qt 
the old level or at a level which is' higher than that provided for in the 
new Bill but lower than the level under the old Act ........ . 

llr. Pre81dent (The Honourable Sir AbdUl" Rahim): ~ question is not 
governed by any rule, but by 'p ~ e t y principles.' This has been 
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fully explained by Sir Ibrahim Rahimtoola. The question to be decided 
according to that principle is: at the date of the introduction of the Bili 
when the Bill was placed before the House and the Member of Govern. 
ment obtained leave for its introduction what was the state of things so far 
as this duty is concerned. ~ e Bill, as then introduced, is now under con-
sideration, and any amendment that is sought to be made has to be 
considered with reference to the Bill now before the House 3S introduce:!. 
Then, at the date of introduction, there was 1I certain duty payable, and 
I suppose the other side would 98Y, "\Vhat we propose by the amendm€nl> 
is a certain level of duty which is lower than the prevailing rate at the date 
of the introduction of this Bill?" You say, Hno", "you want that the 
duty should be higher than what the Government propose by this Bill 
though still lower than what existed before"? • 

The Honourable Sir Muhammad Zafrullah IDLan: My reply is that thl;. 
Bill, when introduced, only meant a provision for the imposition of fresh 
duties after the duties that were then in operation would expire-they were 
going to expire on the .date on which this Bill was introduced. The 
effect of the introduction of this Bill a:ong with the declaration under 
the Provisional Collection of Taxes Act was that, after t.he expiry-not 
during the continuance but after the expiry of the old duties, from the 
following day, a fresh duty would be levied which may have been higher or 

e ~  it happens here it is lower-than the duty which expired, anti 
the duty having expired, today there is no duty in operation except by 
virtue of the provisions of this Bill read with the provisions of the Pro-
visional Collection of Taxes Act. 

Kr. President (The Honourabl.e Sir Abdur Rahim): Supposing this 
Bill was introduced a month earlier, what would be the position of the 
Honourable ~Ie e  

The Honourable Sir Jluhammad Zafrullah IDLan: If these amend-
ments had come up for discussion by Honourable Members while the old 
duties were still in operation and had not expired, then, under the rulingd 
of Honourable Presidents, they would not have required sanction. 
. 1If. President (The Honourable Sir Abdur Rahim): That means a very 
uncertain position? . 

The Honourable Sir Muhammad Zafrullah Khan: The case is really 
i.J;tdistinguishable from the case on which you gave a ruling, Sir, in 1936. J 

Mr. President (The Honourable Sir Abdur Rahim): The Chair has con-
sidered that; that was the ruling in its ~  wben the Chair put the'!e 
questions . 

. The Honourable 'Sir Jluhammad Zafrullab. Khan: T!J.e point that wa!'f 
dIscussed was this. The duty had expired aiso on the 31st March. The 
new Bill was introduced a few days later. and in between, there was-
~ tu y no duty in operation' but a fresh duty came into operation again 
In the same way as here under the ProvisionlIl CoIJection of Taxes Act 
aI,ld the question there also was whether an amendment to restore the duties 
to the original level did or did not require sanction ......... 

Mr. President (The Honourable Sir Abdur Rahim):. That seems to the 
Chair the important point-the date when the Bill was introduced. 



3454 LEGISLATIVE ASSEMBLY. [6TH APRIL 1939. 

The Jlonourable Sir Muhammad Za.frullah Khan: May I draw your 
attention to a few lines in your ruling in the Debates for 1936, page 4818 : 
'you were pleased to say: 

"The Chair had considered these amentjments when t ~e was given, and it has 
.also heard the arguments 'In both sides as to whether ihese amendments are in order 
or not. The Chair thinks the ruhngs are quite clear on the point. The circum-
stances of this case are that the duty on wheat expired, under the last Act, on the 
.31st March, 1936, and then the Government, under t·he Provisional Collection of Taxe. 
Act, 1931, imposed a duty of one rupee per hundredweight on wheat Il8 a protective 
~u~y  and now this Bill seeks to impose a protective duty of one rupee per hundred. 
weight on wheat, to come into effect as Boon as this Bill becomes law." 

I submit that the position here is exactly the same and can be des-
-cribed in exactly the same words. You were further pleased to remark: 

"There i. no doubt that what was done under the Provisional Collection of Taxe. 
~ . t, 1931, was to impose a certain duty on wheat as none existed before. . . . ." 

The provisions of that Act came into operation after the old duties had 
-ceased to be in existence. 

Ill. President (The Honourable Sir Abdur Rahim): The Chair does n'" 
really see the importance of this Provisional Collection of Taxes Act so 
:far as this' case is concerned. This provisional collection is, after all, 
a temporary measure. 

The HonOlll'&ble Sir :Muhammad Zafrullab ][ban: If it is irrelevant ..... ~ 

Ill. President (The Honourable Sir Abdur Rahim): The Chair did nO\ 
:say it is irrelevant. 

The Honourable Sir :Muhammad Zafrallah Khan: Let us say for the 
purpose of this argument that it is irrele·vant. In that case, my case i. 
further strengthened and for this reason. If jt is a fact that the Provigional 

~e t  of Taxes Act does not affect the question before you, then the 
position is that, apart from the provisions of that Act, there is no duty 
in operation now. The old duties have expired. 

Ill. President (The Honourable Sir Abdur Rahim): The Bill, the Chair 
takes it, was introduced on the supposition that. there was a duty. 

The Honourable Sir :Muhammad Zafrallah Khan: I venture to submit 
not necessarily. What the Bill seeks to do is to amend the Act by 

• -continuing its operation in some cases for seven years and in some t ~ 
-cases for three years ........ . , . 

• Ill. President (The Honourable Sir Abdur Rahim): It is an amendment 
to that Act. 

The Honourable Sir :Muhammad Za.frullah Khan: Yes, just a'S the 
Wheat Biil of 1936 was an amendment of the previous Act substituting 
a later date and then providing for the duty. My submission, therefore, 
is that the real position is not at all distinct from the question that wall 
under your consideration in 1936. Exa-ctly the same position had arisen 
there exoept that there had been an interval of a few days during which 
the Provisional Collection of Taxes Act was not in operation. The new: 
Bill could only come into force after it had become law: it could not come 
into force earlier. The mere introduction on a particular date, I ventura 
to submit, is immateriaL The effect in law is that the old duties are 
no longer in operation. If this Bill does not become law. there would be 
nothing in operation and therefore the question is:, what would be the 
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burden on the consumer in the absence ot this Bill? In the abseDce of 
this Bill, the burden on the consumer would be nil. This Bill seeks to 
impose a e t ~  extra burden on the consumer. That is the real poc;;ition. 

1Ir. President (The Honourable Sir Abdur Rahim): The Honourable 
tlle Commerce Member has admitted that this amendment, which is in 
the name of Mr. Avinashilingam Chettiar, seeks that certain duties tJhould 
be imposed on wood pulp which, in fact, will be higher than those propos-
ed in the Bill, but lower than that in the Act which the present Bill seeks 
to amend. The Honourable the Commerce Member then arguec; that 
what is to be taken into account is the fact whether there is any duty at 
the present day or rather today when the amendment will be u~ e  
and put to the vote of the House--and whether the proposal in the amend· 
ment would increase the burden on the taxpayers or the duty payers (lr 
not. He savs that no account is to be taken of the fact that the Bill 
including t ~ clause which this amendment seeks to amend was introdnced 
on a date on whi3h the old Act was in force and he further ar211es that, 
but for the Provisional Collection of Taxes Act, there would have been no 
duty at all today and, therefore, this amendment seeks to in('rease the 
burden of the people inasmuch as it wants that the duty should be higher 
than that provided for in the Bill which is now before the House. and, 
therefore, previous sanction of the Governor General is necessary. The 
Chair does not think, the continuance of the duty under the particular 
Act mentk,ned, for the time being, makes any difference in this case. 
Supposing, for instance, this Bill was introduced a month before the duty 
under the Act expired, Honourable Members would be 'Perfectly justifiAd 
in sending notices of amendments any time afterwards fJond the Plere 
accident that when an amendment came to be discussed by the HouRe, 
the duty happened to expire should not make any difference in the consi-
-deration of the amendment. The Chair thinks the crucial date to be c'ln-
1!Iidered is the date of the introduction of the Bill, when the House became 
seized of the Bill, and it was open to the Honourable Members to send 
in amendments on the basis of the Bill and the law existing on t ~ day. 
Since this amendment does not seek to raise the dutv to ~ figure which 
;s higher than what was prevalent on the date the Bill was introduced, 
the Chair holds that the amendment is in order, and that !'Ianction of the 
Governor General was not required. 

JIr. "1'. S. AvfDaabfUngam OheWar: Sir, the amendment I have moved 
is: 

"That in sub-clause (c) of clause 2 of the Bill, in the fourth column of the pro-
posed Item No. 43, after the words 'ad valortm' the words ana figures 'Dr Rs_ 35 
per ton whichever is higher' be added." 

I do not like to make a long speech on this matter either_ I would like 
~ t.o show that this duty of 25 per cent_ ad valor61n, according to tho 

present price of paper, works out to about Rs_ 32 as the Honourable the 
Commerce Member has stated. The report of the Tariff Board (page 20) 
shows the prices per ton of imported pulp. Taking the rate of £10 per ton, 
it. works out to Rs. 133 and 25 per cent_ of that ~ e  to about Rs. 35 
and the Honourable Member said that the present protection is quite 
lIufficient at that prit:le level. Examining the priee that has prevRi!ed I 
do not think that the fixation of 25 per cent. ad valorem will e u . ~ t. 
The price has conie down to something like £8-5-0 which was the c_ t f-
price per ton of imported pulp in 1935-36. Twenty-five per cent. of that 

o 
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[Mr. T. S. Avinashillngam Chettiar.] 
comes to Rs. 27-8-0 and, therefore, if the 'Price of paper goes down, it doe&. 
not work out to Rs. 32 per ton as the Honourable Member made out. 
Undoubtedly it works out at the price of wOod pulp per ton in t .~ laHt. 
year. You must a[ow for a certain reduction of the price of imported 
pulp and we see that the price of imported pulp when it goes down cuts 
down the protection that has been vouchsafed, if it is at the ad valorem 
~ te. For that reason I would like the minimum to be fixed as u e t~  
In my amendment. I hope the amendment will be accepted l.y the 

u~ e Member because he himself said that he is agreeable to giving 
protectlOn at Rs. 33 per ton. 

Ill. President; (The Honourable Sir Abdur Rahim): All!endment. 
moved: 

"That in sub;clause (c) of clause 2 o·f the Bill, in the fourth column of the pro-
posed Item No. 43, after the words 'oil t'aZorem' the words and figures 'or Rs. 350 
per ton whichever is higher' be added." 

Babu Baijnath Balori& (Marwari ABBooiation: Indian Commerce): 
Hir, I riHe to support this amendment. The Honourable the COTIUnel'Ce 
Member said yesterday that the works cost of bamboo pulp was .Rs. 111 
per ton as found out by the Tariff Board and that 25 per cent. revenue 
duty will be sufficient to ·cover the protection needed both .lor . ~ 
pulp and graBS ·pu:p. But he has calculated on the basis of Re. 111 per 
ton while he 'has very conveniently not taken into account the cVIO'rhead" 
cnarges which were also calculated by the Tariff Board. He said that 
the 'process of manufacturing paper is a continuous one, from bom1)oo or-
grass to paper. But, Sir, the process ·of manufacture consists of two 
different sections. The first process is to make pulp from bamhoo or-
grass and the next process is to make paper from the pulp. As the 
Honourable the Commerce Member knows the more difficult task and 
the more laborious and the more Mstly task is to make pulp from the raw 
material, and the Tariff Board rightly said in their report that (j() per cf·nt. 
of the total overhead charges should be ap'portioned to the cost d Jf'anu-
facturing pu~p from the raw material and, accordin!{ly, they (,8lculated 
on this basis of 60 per cent. that Rs. 33 -per ton would be the overhead" 
(·harges for making one ton of pulp, and t,he,v came to the conclusion that 
the ~  cost of manufacturing bamboo pul-p was' Rs. 144 and ·the cost-
of manufacturing grass pulp was Rs. 173. If the c. i. f. price of imported. 
wood pulr> is taken at Rs. 120 per ton and the duty of 25 per cent. only 
is levied thereon, it will not, be sufficient to enable the grass pulp to C!om-
'Pete with the foreign wood pulp. 

Yesterday, mv Honourable friend, the Commerce Member, interrupted 
mv Honourable friend. Mr. Ananthasayanam Ayvangar, and sain th'lt the' 
~  Board reported that the tendency of the -price of wood' pub 'was up-

wards but I am sorry that he was mifltaken when he made th"'t lnt.errup'-
tion. 'I would refer him to 'Page 35 of this re-port which says t,hRt lit 1he 
time when the Report was made the price of wood pulp was ubout £12' 
Dnd they Baid: . 

"Woe ulI!leJ'stand that llricea eVI!B lower .. 1Jhan £12 have been. quoted recently. 
By ~. it i. nob improbable that a. further fall in p e~ may. llave Q('curred !1ncJ 
it is possible that they. may eVeDtual1v r8Cj!de to ~ a. toD-, e. t. t· Catcutta smell" 
ea:rly in 1936 t.hey were Billow a8 £8.'15-() ... · . 



All a matter of f8<lt, the price of wood pulp has fallen considerably 
since this report was published. So, Sir, in my opinion, this amendment 
~  absolutely necessary if we are to protect the indigenous pulp from the 
competition of foreign wood pulp. 

A point was m'ade by Professor Ranga that grass mills should be given 
notice of three or four ycars in which they should change over from gTasS' 
to bamboo. Probably, my Honourable friend does not know anything' 
about paper manufacture. Otherwise he would not have made sueh an 
ubsurd proposal. The machinery required for making pU:p from bl1lllho()o 
if, absolutely different from the machinery which is required for ~ I  
pulp from grass and so, it will mean that those mills which manufacture 
pulp from grass will have to scrap their machinery and will have to import 
fresh machinery or start fresh mill for bamboo. Then, again, be saicf 
that if bamboo is not obtainable in the United Provinces and the Punjab· 
it may be. transported from Madras. Probably, he does not know that in' 
t.he case of either bamboo or grass, it is the freight that costs and not the-
material. The bamboo in the forest or the grass on th.e hills or in t.he· 
jun/!:le have no value; the only cost is the royalty payable for the lease' 
•. { the forests and the cost of cutting, carting and railway traRsport. If 
hamboo is to be brought from Madras, then it will be much more COF-tlv 
than the grass obtainable in the United Provinces and the Punjub. ~ 
making these remarks so that my Honourable friend migl],t know that,; 
hia suggestion does not hold water. 

I will now refer to my Honourable friend, Dr. Sir Ziauddin Ahmad_ 
He .said that this industry has been in existence for the last sixty years: 
aud so it does not require any protection. I may inform him that up ti1l 
hefore the war. there were four paper mills in India altogether. ' ' e~~ 
were struggling for their existence, they were hovering between life lind' 
death. No dividends were being paid and it was only a matter of time 
when the funeral procession of these mills would be taken. It was cluring-
the war that these milll1 made good· profits and came to their own. I may 
also. inform him that. even afterwards, the mills were making h('avy 
lesses. As a matter of fact, the Titaghur Paper Mills lost Rs. 35 hkhs. 
in an adventure to open bamboo paper mill in Burma. That was a como. 
plete failure and the whole capital of 35 lakhs invested therein wt\s kilt, 
?nd had to be written off. My Honourable friend gave some figures l'l-:mv-
mg whatprofitp, have been made by these mills. I may inform him that· 
the share capital of Rs. 25 for one mill which he quoted was original!y' 
Rs. 50. The shareholders paid Rs. 50. And on account of the losses that 
\I'pre incurred by the mills 25 rupees had to be written off and the share· 
capital had to be redut'ed to Rs. 25. That ill in the case of the 'Bengal 
Paper Mills; and as regards the Titaghur Paper Mills the share value was 
ori;nnallv Rs. 100; it was then split up into smaller shares of Re. 10 and' 
then, on account of losses. three-fourths of the capital bad to be .written 
off and the share value was reduced to Rs. 2t. And then, for the mODtlY 
which waR due to the ~  Agents, an lakhs of rupees worth of de-
ferred shares were accepted by them. That is whf.t sa.ved the mills. 
They paid 30 lakhs cash down and they had to accept deferred shares' 
which. on that day, were practicany considered to be valueless. Then 
flU )tber reconstruction 'Scheme was made and it is 'Shown in the reportS" 
rea-i. hv mT Honourable friend, i.e., Rs. f) for 'A' ordinary sha.res and' 
HB. '5 -for ;B' ordinat'vshares etc. Mv Honourable friend shOlild have-
!~ e t  these things e ~ maldug suggestions that these mills ha'V&' 

_n 
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been making large profits for 60 years. The industry has been given 
protection only tor 12 or 13 years and it has been amply proved by tlte 
'l'.uiff Board Report that this protection has not been abused but has been 
userl to very good purpose. And, as a matter of fact, ~ e mills did not 
increase the price of paper to the same level when there was increase in 
the price of imported paper which they would have been just.ifind in doing. 
It has also been mentioned in the Tariff Board Report which I I'lhould 
likE' the Honourable Member to go through. Sir, I think this aGwndment 
is abl'lolutely essential" for the protection of the industry and Bpecial::v for 
those mills which manufacture pulp from grass, and I wouid r.ppeal to 
my Honourable friend, the Commer:!e Member. to accept this amend-
rnent. . 

Dr. Sir Ziauddin Ahmad: Sir, before I come to the subject matter 
of this amendment I may refer to one or two points raised by- thE:' last 
two speakers. I may inform Mr. Bajoria that I was not speaking from 
memory but from printed reports which quoted- the dividends paid by 
mills. So that whereas he could not give 'lnv documentary evid .nce 
in support. of his arguments I quoted the authoritative reports, which 
cannot be challenged, as regards the dividends declared by the vari lUS 
companies. 

My second' point is, that the paper mills and manufacturing com-
panies made enormous mistakes for which they came to grief. During 
the war and iust after they made huge profits and began to give big 
dividends, without keeping any reserves for bad times; and when the 
nltd times came, they came before the Commerce Member and tha 
Finance Member and asked for protection. Had these capitalists been 
moderate in their expenditure and declaration of dividends and had they 
kept something in reserve, .this protection, which is now required at the 
expense of the taxpayers, would not have been needed. I know pome 
bad managers who intentionally make these companies bankrupt; nnd I 
gave my own case as an example. I invested some money in a bobbin 
eompany the managing agents of which owned some other company \\ hich 
made this bobbin company bankrupt, so much IlO that they have mortg!lged 
the whole of that company for 120 years without any dividends and 
interest, etc. So, the one or two examples quoted by my friend, Mr. 
Bajoria, require serious consideration. I should like to know whether the 
personal equation of these managers is not t ~ same as the personal 
equation of my bobbin company managing agents. Then alone will we 
be able to settle this matter. 

Now, coming to my Honourable friend, Mr. A .. ynngar, I want to quote 
what Lord Ronaldshay said on going ~  from this country that when 
a M:adrasi begins to speak it will take you five minutes to discover that 
he was speaking English' There may be some <:xsggeration because I 
begin to underst::tnd Mr. Ayyangar much earlitlr than five minutes. But 
the difficulty is that as I do not follow him he also does not follow me. 

Coming to the amendment itself, as was made clear by the Commerce 
Member and· the Mover, the intention is to raisp. the quantum. of pr.:>tee-
tion. And my ~u e t against it is that mising of protection is not 
needed; rather the quantum of protection ahould be lowered. And I 
mentioned two facts in support of my argument. We find that imp )ded 
pulp has been continuously diminishing in this c.ountry and the hulk of 
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it which is manufactured_ in this country has been eontinuously increasing. 
On page 18 of the report we are told that in ~, when this Bill first 
came into operation, the total quantity of pulp produced in this country 
was 17,571 tons and the imported pulp was 20.081 tons. In the last 
seven years the manufactured pulp has risen to 35,374 tons, i.e., 100 
per cent. increase, and the imported puJP has diminished to 10,976 tons, 
i.e., redUced by ha.l£. Again, on page 8 of this report, the percentage 
is given and we find that whereas in 1931-32 the percentage of pulp 
produced in this country was 46·67 of the total, it rose to 76·32 per (".ent., 
while the imported pulp was reduced from 53 pf'r cent. to about 23·68 
per cent. It is, therefore, clear that imported pulp five years ago was 
more than half our total requirements, and now it is less than a quartP.r-
it is between one-fourth and one-fifth. The import, therefore, is diminish-
ing regularly and the manufacture of pulp in India is proceeding "airly 
well. The second point is on page 35. We find that the price prevalent 
BOme time ago was only about £8 whereas now the rate is about £13. 
With the high price of the imported article. it is not desirable that we 
should inCl'6aSe the quantum of- protection and Ilrtificially raise the price 
level. Considering all these things, namely, the higl1 price of the imported 
article, the constant increase in the manufactured pulp here, Imd the 
constant diminution of imported pulp, I see no justification for raising the 
u tu~ of protection . . • . . 

Dr. P. ]f. Banerje& (Calcutta. Suburbs: Non-Muhainmadan Urban): 
There is no proposal to raise the protection. .. 

Dr. Sir Zl&UddfD. Abmad: It is on this ground that the amendment has 
been moved and the HonourabJe the Commerce Member raised the peint 
of order on the ground that the object of the amlmdment is to ~ tbe 
(!uantum of protection: there is no denying the fact that the intention of 
the motion is to raise it: otherwise,· what is the object in moving this 
amendment and why not accept the origiIial mot,i'm? In fact the industry 
has reached a stage when protection is not needed. The House has passed 
the amendment and gave it protection for five years and I do not mind 
it. We certainly do not agree to a diminution in the quantum of pro-
tection but we ought not to agree to any incrPfHe of the quantum. I 
oppose the amendment. 

The Honoura.ble Sir ][uh&mm&d Za!rul1ah nan: Sir, I dealt with 
this matter at length yesterday afternoon, and shall, therefore, not repeat 
everything that I then said on it. The effect of the present revenue 
duty is .that today at any rate it is affording not only . adequate protection, 
but even excessive protection to pulp. The fair ~  price of bamboo 
pulp on a proper calculation made by the Board iUl!elf is Rs. 111 per ton 
and of grass pulp Rs. 140 per ton: the reventJe duty afford excessive 
protection to the extent of Rs. 45 per· ton to bamboo pulp and to the 
extent of Re. 16 per ton to grass pulp and ther'3frJre there is no justifica-
til'n for seeking to carry this protection further, that is to say, to provide 
that Rs. 35 per ton which at present is higher thun the revenue duty shall 
be the level of protection; and I would request Honourable Members 
to consider carefully what they are doing and what the possible conse-
quences of what they are doing may be. 

lO'. President (The Honourable Sir Abdur Rahim): The question is: 
"That in sub-clause (el of clause 2 pf the Bill, in the fourth column of the pro-

posed Item No. 43, after the words 'ad ~· e .· the words and figures 'or Rs. 3S 
per ton whichever is higher' be added." 
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Banerjea, Dr. P. N. 
Baau, Mr. R. N. 
Bhagchand 8oni, Rai Bahadur Seth. 
Boyle, Mr. J. D. 
B.SI, Mr. L. C. 
ChaJiha, Mr. Kuladhar. 
Chapmlloll-Mortimer, Mr. T. 
Chaudhury, Mr. Brojendra Narayan. 
Chettiar, Mr. T. S. Avinashilingam. 
Chetty, Mr. Bami Vencat&chelam. 
Das, PlIoIldit Nilakantha. 
Dat.ta, lIr. Akhil Chandra. 
Desai, Mr. Bhulabhai. J. 
Deshmukh, Dr. G. Y. 
Deshmukh, Mr. Govind V. 
Govind Du, Seth. 
Greer, Mr. B. R. T. 
Gupta, Mr. K. S. 
:Hans Raj, Baizada. 
Regde, Sri K. B. Jinaraja. 

:Hosmani, Mr. S. K. 
.James, Mr. F. E. 
.Jedhe, Mr. K. •. 
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Laljee. Mr. Husenbhai Abdullabhai . 
Malaviya, Podit Kriahna KBB. ... 
Manu Subedar, Mr. 
Miller, Mr. C. C. 
Mitra, Pandit Shambhu Dayal. 
Mudalia.r, Mr. C. N. Mut.hurang&. 
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Sakaeu., Mr. IIdlIIIl I.al.. 
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Satyamurti, Mr. S. 
Scott, Mr. J. Ramsay. 
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.Ahmad Nawaz Khan, Major Nawab 

Sir. 
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Ayyar, Mr. N. M . 
. Azhar Ali, Mr. Muhammad. 
:.Bajpai, Sir Girja Shaukar. 
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Metcalfe, Sit: Aubrey . 
Mukerji, Mr. Basanta Kumar. 
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Shaikh. 
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Slade, Mr. M. 
Spence, Mr. G_ H. 
Sukt.hankar, Mr. Y. N. 
Sundaram, Mr. V. S. 
Umar AIy Shah, Mr. 
Yamin Khan, Sir Mllhammad. 
Zafrullah Khan, The HODOurahle Sir 

Muhammad. 
Zia.uddin Ahmad, Dr. Sir. 



IlIIE INDIAN r .... (UGOJTf) D D ~ BILL. 

Kr. T. S. A.vtnybiUngam Ohettiar: Sir, I move: 
"That iu sub-clause (c) of clause 2 of the Bill, in tlJe ~ t ~ , of the pro-

,posed Item No. 43, the words and figures 'March ~t, ~ . 1 • •• 

Before speaking on the amendment itself, w.nI<:h is e ue t ~  on 
the one which we have just passed, I should like to congratulate my ~ e: , 
Dr. Sir Ziauddin Ahmad, because. Sir, where L,)rd Ronaldshay too ve 
minutes to understand what we said, our friend i:; able to understand U9 
mbch earlier, and that is a thing on which he needs to be congratulaW. 

Now, Sir, this is a consequential amendment on the one which we 
have just passed, and it only provides the time limit for the protective 
duty that is sought to be imposed. 

Kr. President (The Honourable Sir Abdur Rabim): The question is: 
"That iu sub-clause (c) of clause 2 of the Bill, in the seventh colUJlUl of the pro-

posed Item No. 43, the words and figures 'March 31st, 1942' be inserted." 
The ~  was adopted. 

Dr. Sir Ziau4din Ahmad: Sir, I move: • "That in sub-clause (c) of clause 2 of the Bill. in the fourth column of the pro-
posed Item No. 44, for the existing ~ t y t ~ BgWeB and worda 'at per Cellt. lIIl 
"alaTe,,,' be substituted." 

The object of my amendment is to lower' the qua.o.tum of protection 
which, I believe, they do not need, but though we lost in the last division 
by counting of votes, yet I believe, that We have scored: it morally because 
it has been proved that European and Hindu espitalists have joined 
hands .... 

Kr. s. sat)'&IDvti: On a point of order, Sir. No animadversion, I 
submit, can be made by any Honourable Member on the vote of this 
House. My friend suggested that the vote on the last amendment was 
a moral victory for him, because, he said, of an unholy combinati,)U of 
capitalists. I submit, Sir, that no animadversion can be cast on the 
vote of this House by any Honourable.Member. 

Kr. President (The Honourable Sir Abdur Rahim): The Chair dOds not 
think the HonourabJe Member wanted to criticise the vote of this Honse, 
but he has expressed an opinion that there is some sort of combination 
among diJferent Parties. 

Dr. Sir Zi&uddtu. Abmad: Sir, we have to faCE: two difficulties. The 
first is that the consumers of this country have to face the capitalists' 
eombination, and, here. the Hindu capitalists and European capitalists 
have combined, and that is a thing which the consumers have to face. 
I do not know what the view of the Congress baek-benchers is, but that 
is the conclusion which will be drawn by everyb.ldy. The last division 
shows that the capitalists, whether belonging to this country or to out-
side, have combined to exploit the consumets of this country. That is 
the moral inference which we have drawn. Ir. this case the Congress 
people have always joined hands with Europeans. [lnd so we will be in the 
_me position as when the Congress and the Go;rernment join t ~t e . 
Therefore, we have to face a double combination here, the combin&tion 
01. the Congress and the Government against minorities, and the combi-
Ilation of the Congress, representing the capitalists and the European 
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capitalists against ionsumers. We. are really in a difficult position, hnd 
it is very hard to score any victory over these two. combinations on any 
amEmqment. It suits the Congress people very well to join hands with 
Europeans when it suits them. They can ·combine with the ~ e t 
also when it suits them . . . . . 

!ID'. J[. S. bey: On a point of order, Sir. My friend wants to ~ e 
an amendment, but does he want to vote on it also? If he does not 
record any vote, is he not wasting the time of the House for nothing. 
and is he justified in talking of a combination of capitalists of this House.? 

Dr. Sir Ziauddin .Ahmad: That is not a point of order. 

K'r. Pre8ident (The Honourable Sir Abdur Rahim): The Honourable 
Member has raised a point of order. Of course, the Chair cannot compel 
any Party or any Honourable Member to vote· ill a particular manner 
nor can it compeJ any Party or individual to speak in the matter. Whe-
ther any individual Member speaks in support or agllinst any motion 
before the House and then· abstains from voting, is a matter for him 
to judge and decide what effect such speeches are likely to produce. 

Dr. Sir Ziauddbl Ahmad: I am sorry that my friend, Mr. Aney, had 
been sleeping. I did vote on the last occasion, and. probably, he did 
not know it. I will see whether he will vote with me this time, I will 
challenge a division if he promises to vote with me. 

Now, Sir, we have really two unholy combinations to face,-the 
unholy combination of the Congress and the Europeans an,d -the' -Congress 
and the Government. The Congress people condemn the Europeans right 
and left and use all kinds of epithets, epithets of a kind which I have 
never heard, because I don't move in the society in which they move, 
but in spite of this, when it is a question of exploiting the poor consumer, 
there is an unholy combination between the Congress capitalists and the 
European capitalists. They have 1]0 hesitation whatever to ask the 
Congress back-benchers to vote with the capitalists. These are th3 two 
difficulties which we have got to face. These Congress people adopt a 
kind of three faced policy, once combining with Government against 
Mussalmans, then combining with the European Group against the con-
sumers, and sometimes dragging us to defeat the Governme.nt. They 
follow this three-edged policy. With these words I move my amendment. 

Mr. President (The Honourable Sir Abdur Rahim): Amendment moved = 

"That in sub-clause (c) ·of clause 2 of the Bill, in the fourth column of the pro-
posed Item No. 44, for the existing entry the figures and words '20 per cent. a4 
valorem' be substituted." 

Mr. BhuIabhai :1. Desai (Bombay Northern Division· Non-Muhammadan 
Rural): My Honourable friend. Sir Ziauddin. is very much 

1 P.M. in the same position in which my HonourablP friend . .Mr. 
Joshi, was,-only' he is a little less sporting. I' think in this House one 
cannot be of the pattern of my Honourable friend, Sir Ziauddm, all the 
time, ~ if ~ t varies according to the judgment of different people, 
the combmatlOns that take place need not worry him at all. I wish he 



would take up a position of a little more affirm.ative attitude in all ~ tte  
.instead of negation which has ~t e t  e~  hIS p~ ~e . If he dId that, 
he would find more friends readIly, and WIthout gIvmg any names of gny 
labels at all. We stand for the propriety of a proposition. For instance,. 
throughout this Bill, throughout every measure-Sir James· ~  has left 
Delhi, but not the shores ~ India, but he hlW left a legaey m the ~e ~ ' 
of my Honourable friend, Sir Ziauddin. He imagmes that protectIOn m 
every industry should go and disappear. Forsooth, ~y  Because ~ e
bobbin industry wlrich was a. sub-industry of some other mdustry was .rumed. 
You can see how in this world a thing can work by way of obseSSIOn. A 
man puts in a small amount of capital in a subordinate industry of another· 
indu3try having a managing I\gent who is a bad one. As soon as !1P, finds. 
that he has done badly, he comes to this world and suys, every mdustry 
protected is bad, merely because in the one industry in which he had put. 
in money he happened to lose. May I ask my Honourable fpend, jf we-
cau restore by way of subscriptions. the amount lost by this person, would: 
he now revise his policy of laissez faire attibde? I have never heard 
from hilll any other illustration on the disastrous policy of ruining indus-
tries whIch have been built up during the last 13 years under what is· 
called a policy of discriminating protection. I do not know whether my 
Honourable friend subscribes to any protection at all; I have never heen 
ablt' to understand it. Yesterday, I believe, he said, I believe in protection, 
but I believe in what is called proper protection. I suppose the word' 
"discriminating" is as much Latin as the word "proper", my Honourable-
friend knows that, ·only one is a little more simple than the other. If ~ 
believes in proper protection, he can say that he does not believe in the-
protp.ction which even in the wisdom of Government has been given, and 
that he thinks that in this particular industry the profits are too bigh. Does; 
my Honourable friend do it out of sheer policy that everything should he 
reduced? That i9 a protest which I wish to make. As regards what 
happens, as to Europeans seeing reason in what I do, or the Government. 
seeing reason in what I do, or occasionally your seeing reason in what I 
clo,-that is a matter which I cannot help. If you do not see reason in 
what I do two times out of three, well, it is your own misfortune, not 
mine. I wish that you would be more times with me, I wish that we could 
go together all the time, but if that is your policy, I cannot help it. U 
may be neutrality which is no policy, or it may be friendliness which is a 
better policy. Therefore, your friends whom you call enemies are uot 
enemies fit alL It is an obsession of ee ~ the enemv where none exists. 
I extend my hands to my Honourable friend all the'· time. Then, as he· 
himself said and his Leader said, we do not need the European support 
at all. But why don't you see reason with me? That is my complnint 
with you. 

The next point that I want to make on this is, having regard to the-
figures given on the last occasion, and which my Honourable friand ..:lid 
not trouble to verify, 111 and 140 is not disputed, !>ut what is disputed· 
is that to those two items is not added the ·overh£,ad charges, viz., the· 
proportionate part of it up to ·the time of coming to the bleached pulp 
Then, you add the rest of the charges upto the point of the stage of the-
finished artirle, and you find that Rs. 16 for grailS pulp does not leave-
E'!1ough margin of protection after making allowance for the proportionate 
overhead charges up to the point of bleached pulp. It was for that reaSOD:. 
that we have felt that the protection which we asked for was ne.eded. 
Then, in the same spint I am asking JIiy Honourable friend to see that 
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1>y reducing this· below 25 what you woold do is tCII dQ .. hann whioa-. 
1 do not know what paper my u . ~ friend ~ u ~ or u~, but 
in any case, tha1 you have given p te t I~ ~ t!?s pel'lOd M tIme, ,my 
Honourable friend"s figures ten me a tale whIch 19 ~e t to the tale that 
they tdl him. During the 4ast seven years the quantity o.f pulp produced 
in this country is twice what it was seven years ago, and m a oorresp0ud-
ing sense the pulp which was imported has gone down. It depends on 
individuals what lessons you draw froon events. It depends on the ~e 
~  mind. My balance of mind, for instance, says ~  me t ~~ the protectIon, 
has properly worked in that our pulp has grown 11'1 quantIties aDd,. there-
fore, I have excluded fureign paper, and the paper that I produce from 
them is 100 per cent. Swadeshi. Why not read the e~t lesson fr?m 
the facts which are common between you and me. There IS no question 
that the facts are common. If the foreign imports have decreased H11(l 
.our own -production has increased, what else, may I ask, is the object of 
-discriminating protection? The whole object of that policy is that you 
:should gradually so assist the industry that home production increaS9s until 
'you reach a period of time when its efficiency is such that you need no 
more protection. That is really the policy. If my Honourable friend's 
figures-I admire his industry, only I cannot agree with his reasoning, and 
the deduction that he draws from the very labour-and it is sterile-he has 
bestowed is of no value. Take the facts and draw the conclusion. Pulp 
bas increased in production and that is stopping foreign import,-is that a 
eorr.ect deduction or not? Only we have succeeded in eliminating the 
import of pulp by this discriminating protection and it is proved beyond all 
doubt by the figures which have been quoted, that it is working very weH 
:and deserves to be continued. 

1Ir. SalDi Vancatachalam Ohetty (:Madras: Indian Commerce): As one 
.of the back-benchers with whom my Honourable friend. Sir Ziauddin Ahmad, 

. wanted to symp.athise as being dragl!"ed into the lobbies against our will, 
I desire to mention to him that it was not dragging, but a mere willing 
following of the principle that is contained in the decisions we take. (An 
HC1lourable Member: "Always?") Always. My Honourable friend, Sir 
"Ziaucldin Ahmad, quoted the instance of Lord Ronaldshay complimenting 
<In the English of Madrasis, that it takes five minutes for him to under-
1Itand. 

Dr. "Sir Ziauddin Abmad: Not tor me, but for Lord Ronaldshay. 

Kr. Sami Vancatachelam Chatty: .... to follow what we have said. 
1 have no doubt that we take at least half an hour to understand the 
idea!> of my friend. One thing that we like very much a.bout him is his 
' ee u~ dispoRitio,n. ~ has O p ~ e  about this il'dustry requiring 
protection for an mtermmably long tIme and ·he quoted the instance of an 
industry which has been enjoying protection for the last 60 years. I am 
not ~u p e  that induslir!es, ~  invested large capital in those concerns, 
·reqUlre. such I ~  protectl?n, havmg regard to t,he fact that persons with 
no p~t  e u~ protectIOn even after 60 years of age. Time after 1,ime 
we deSIre that we should be protected either by our own children or even 
by outsiders. That iR because of the innate ~ e  of pel'l!OnS or indus-
~e . In regard to the p pe~ industry, the case of my Honourable friend 
IS very wE'ak as compared WIth the protection to wWch he generally takes 
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<>bjection in regard to any other ~. :rille ~ industry. h8i! had a 
clJ.equered career. It ~ on the ~e of. collapse when,. ~  to the 
'exigencies of war, the pohcy of protectIon WIth e ~ to this Industry was 
:seriously thought of by the Government and protectIOn was accorded. ~y 
.Honourable friend, Mr. Bajoria, has mentIoned very telling facts wIth 
lregard to the history of this industry, and I have not heard anything from 
this champion of anti-protection controverting those fJlcts. As has been 
mentioned by my esteemed leader, the experience of my friend, Dr. Sir 
.ziauddin Ahmad, in business investments has been very very sorry indeed. 
He always speaks of being one of the consumers. Undoubtedly he is a 
oeonswner QIl a very large scale. Yet he cannot really ignore the existence 
.0£ his neighbours who also conswne according to their own might. So this 
pWiection, to whomsoever it is extended, has an effect upon the consumer, 
whether big or small. On the pretext of pleading for the so-called con-
~ e , you cannot go on objecting to the protection that is very discrimi-
.D.ately given and that is very judiciously extended to these industries. 

The Assembly then adjourned for Lunch till Half Past Two of the Clock. 

The Assembly re-assembled after Lunch at Half Past 'rwo of tho 
Clock, Mr. Deputy President (Mr. Akhil Chandra Datta) in the Chair. 

Kr, Sami Vencatachelam Chetty: Sir, I find my Honourable friend, -
.TIr. Sir Ziauddin ~ , is not in his beat. However, Sir, 1 was referring 
to bis obsession of opposing every proposal to give discriminaling protec-
tion to indigenous industries. That is the bee in his bonnet. ~ , 1 re-
oCollect that my Honourable friend was one of the appointed shareholders 
of a company tloated by the Honourable the Home Member during the dis-
cussion of the Indian Companies Act. I do not know if the investment he 
has made in t~ t company has turned out at any rate profitable as agamst 
the sad e?,penence of the other company. Sir, being familiar with the 
-vast lea;rmng which his academic qualifications indicate, I am not surprised 
that his gullibility is in a corresponding degree great. That is why h'3 
always falls into the error ef miscalculations in regard to the possibilities 
.of companies that are already floated or are likely to be floated. I am not 
.again surprised, from the wording of his amendment. that he has com-
pletely ignored the fact that the Government have proposed a 25 pn cent. 
revenue duty, which is certainly 5 per cent. greater than the protective 
-duty which the learned Doctur wishes to propose in this amendment. That 
'should at least have served to show to llim the vital objection to his amend-
ment. But our friend is such an optimist that he is never daunted by t.he 
-stem facts confronting him. The only things of whieh he is afraid are 
combinations and permutations of the Congress Party with the other parties 
in this House! Even, that problem ought not to baffle a Senior Wrangler 
like the learned Doctor. Sir, I know he has got such, an expansive mood 
tha.t he would not at all be SOrry even if his amendment should be l()st. I 
'am sure, he will not seek your 'protection, Sir, beir.g an anti·protectionist, 
even if he should be attacked in this House. Sir, ir, may perhaps be worth 
repeating one argument at least to convince our friend of the futility of 
this amendment, viz., that he has ignored the fact that. thil Government 
"themselves have proposed a 25 per cent. revenue duty for paper whi(;h is 
iive per cent. greater than the protective duty ofierd by him in this amend-
ment. I hope, Sir, having l'egaTd to his experience with regard to the other 
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amendments he will be so good as to withdraw this amendment in omer-
that it might not be defeated by another combination. He hll.s threatened; 
this House with his intention to move every amendment of which he has-
given notice. Of course, that is conditional, provided he remembers the· 
number of the amendment of which he has given notice. Sir, I think I 
have said sufficient about this so that it requires effort to induce the Hon-
ourable Doctor to withdraw his amendment. Sir, I oppose the motion. 

Mr. Deputy President (Mr. Akhil Chandra Datta): The question iEl: 
"That in sub-clause (c) of ~ e 2 of the Bill, in tbl! fourth co11lJllD. of the p~ 

posed Item No. 44, for the existing entrytheiigures and words '3) p~ cent. fJIlf 
l1alorem' be substituted." 

1'he motion was negatived.. 
lIIr. Deputy President (Mr. Akhil Chandra Datta): Dr. Banerjeu. 
Dr. P. N. Banerjea: Sir, I move., 
"That in sub-ciaUlle (cl of clause 2 of the Bill, in the fourth column of the p~ 

posed Item No. 44, for the words 'Nine pies' the words 'Eleven pies' be substituted.'" 

lIIr. Lalchand Navalrai (Sind: Non-Muhammadan Rural): On a point of 
order, Sir. My amendment No. 1 on supplementary list No. 1 is with 
regard to raising the duty to one anna. Will that not come first, or the-

I amendment regarding eleven pies will come first? 
Mr. Deputy President (Mr. Akhil Chandra Datta): Dr. Banarjea's. 

amendment should come first. Dr. Banerjea. _ 
Dr •. P. N. Baneriea: Sir, a short while ago there was a great deal of 

discussion about capitalists and labow·ers. I am not a Gapitalist. I do. 
not own a single share in Ilny paper mill. nor do I own any share in any 
Gther company in India. But I am a labourer, an intellectual labourer.._ 
as I have had to earn my living through labour. At the present moment 
I am not earning my livelihood by means of labour, but still I have not 
ceased to be an intellectual labourer. My sympathies are, therefore, more-
with labourers than with capitalists. But ~ an economist, I feel that-
capital is as necessary for the industrial development of the country as 
labour, and there is really no conftict between the interests of capital and 
labour. They can be harmonised. That is my view. I am 81s0 a con-
sumer of paper. So this amendment, if it affects anybody, affects me as 
much as it affects my frientI, Dr. Sir Ziauddin Ahmad, or anybody else. 
Therefore, it is not from any seitisI! motive t.hat I am moving this amend-
ment. 

Now. coming to the merits of the amendment. I have to Ray that my 
'I.mendment is in accordance with the recommendation of the Tariff Beard. 
The Government of India published a ReRoIution B few days ago in which 
they said that the Tariff Board, meaning the last Tariff Board, made a mis-
ealculation and fell into an error. This is what they said in that Resolu-
tion:, 

"It appears, however, to have erred in the figure for the cost of conversion of" 
IlUlp to peper. -The Board accepts Rs. 140 per ton as a reasonable estimate of the-
cost of convenion and maintains that .this estimate is lower than the figure (Rs. 141 
per ton) taken by the Tariff Board in 1931 but makeR &.n. addition of Rs. 32 per t0n-
to the above estimat·e on 3ccount of the cost of bleaching, selling expenses. insurance, 
1'eIlt.s:rates and taxes which were not shown sepa.rately in the former Report but werv 
included in the singletigure for cost of coDversion." 
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Where have the Government got this information that these various 
lremli were included in the single figure of cost of conversion? The last 
Tariff Board went into the question thoroughly. They heard witnesses 
.and they invited the opinion of experts in all directions before they came 
.to their conclusion. Now, on what authority do the Government base 
their opinion that these were inc.luded in the report of the Tariff Board of 
1931? I heard the Honourable the Commerce Member yesterday and he 
merely reiterated what had been said in the Resolution. He did not 
mention the other materials which he had before him. The Guvernment 

<of India thought that a J."(ludjustment was necessary and after the re-
.adjustment of certain things they thought that the protective duty' pro-
posed should be reduced from eleven pies per ton to nine pies per ton. I 
-do not think there are sufficient materials- before us to support the' con-
elusion arrived at by the Government of India and I would ask the House 
to accept the recommendation of the 'rariff Board. 

Sir, as an economist, as a labourer and as a consumer of paper, I have 
much pleasure in moving this amendment. 

Kr. Deputy President (Mr. Akhil Chandra Datta): Amendment moved. 

"That in sub-clause (c) of clause 2 of the Bill, in the fourth column of the pro-
poled Item No. 44, for the words 'Nine pies' the words 'Eleven pies' be substituted." 

JIr. LalC?ha.nd lIav&lrai: Sir, I have an amendment on t ~ paper which 
asks for the raising of the duty to one anna. I had thought that that 
amendment would be taken first and rl it was accepted, then the amend-
ment which raised the duty to 11 pies would be barred. Now, as it is 
decided by the Chair that the eleven pies amendment should haYe pre-
cedence over mine, I wish to say on this amendment that the facts are' 
that in 1931 the Tariff Board recommended that the protective duty should. 
be one anna and it wasrecognisoo then (in 1931) that the protection was 
necessary to that extent. The paper industry is an ancient industry of 
India. That cannot possibly be denied and the Tariff Board itself O!l the 
very first page have recognised that fact. I remember that in my ",arly 
age paper was being made in my town by some crude method'S. No machi-
nery was used at that time but the production of paper was ill existence 
even in those days. It survived for some time but then there was an 
onslaught on it and the paper began to be imported from foreign countries 
alld the United Kingdom and it gave more or less a death blow to our 
industry. At the same time, it was recognised, in 1925, that protection 
should be given to this industry otherwise it Wilt die out. Therefore, they 
proposed in 1931 a protection of one anna per ton. Now, that protection 
continued on as the House I..'"D.OWS and it will be seen irom page 22 of the 
Tariff Bill of 1934 that the protection given to article 44 (1) was one anna 
and three pies. So, it is quite plain that after 1931 it was recognised that 
the protection should increase. Now, the protection was inereased and 
also a surcharge was placed upon it. The surcharge was 25 per cent. 
Now, the position, on the 31st March 1939, was that this protection by 
certain orders had been redqced from one anna and three pies to one anna 
only and the surcharge was also removed. 

Now. Sir, that surcharge also was removed and it was brought to one 
&Dna. It . requires strong materials to prove that ·this protection which is 
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one anna protection is a higher protection and until and unless those 
substantial grounds are before the J:[OUS(', I would request thut tbe protec-
ti(Jn of one anna should be continued. As at present, the amendment 
before the House is for eleven pies only. My first submission is that nine-
pip.!:. which is proposed now is too low. I do not think any substantial 
reasons have been given to justify the retention of nine pies. On page 61 
of the Tariff Board report, they say: 

"Taking all points into consideration, we propose to take the average price realised 
in 1936·37 and 1937·38 by two companies, which manufact11re mainly protected cla888a 
of paper, namely anr.as ()02B pies per pound or Rs. 423 per ton as tbe equivalent of 
the import price. We have left out of a()count the figures .of the third company a8 laO 
considerable proportion of its, pl'oduction consists of low grade paper. Deducting the 
duty of Rs. 175 per ton, the price of imported paper may be taken as Rs. 248. 
between this figure and the fair selling price of &S. 381 is Rs. 133 per ton. The 
measure of protection required I ~', therefore, be taken as eleven pies per pound. 
This protective duty is one pie per pound les6 than the measure of protection recom-
mended by the Tariff Board of 1931 and four pies per pound lees than the present. 
protective duty." 

I submit, therefore, that so far as nine pies are concerned, there IS 
no case made out by the Tariff Board. What are the reasons given by 
the Government for this reduction in protective duty? 

"The Government of India cOllsider that the fair selling price of J-per, viz •• 
Rs. 378·3 per ton arrived at by the Board should be readjusted ·by leavmg out theBe 
additional items IIf expenditure and the protective duty proposed should be accordingly 
reduced from eleven pies per pound to nine pies per pound. II • 

The reason given is this: when pulp is converted into paper it C()sts. 
The Tariff Board have added to it 32 per cent. of that estimate on account 
of overhead charges, namely, the charges on account of the cost of bleach-
ing. selling expenses, insurance, rents, rates and taxes, etc. Now, the 
Honourable the Commerce Member says that this should not be added. 
";hat is the use of arbitrarily putting that these' overhead charges will not 
be Rs. 32. 

The Honourable Sir Muhammad Zafrullah lOlan: The Honourable 
Member is eonfusing the pl'tlportion I)f the overhead charges with items 
which I said had been calculated twice over. I am convinced that he does 
not perceive the distinction between the two. 

Mr. Lalchand lfavalra1: Let the Honourable Memher enlighten me then. 

The Honourable Sir Muhammad Zafrullah lOlan: If my speeches of 
yesterday and of the day before have not brought any enlightenment to the. 
Honourable Member, I cannot hope to succeed at this stage. 

~. Lalchand lfavalrai: Long speeches have to be simplified when" 
speCIfic amendments are moved. One t ~ is clear at any rate, that if the 
Honourable Member wanted to ehallenge these charges, then the Tariff 
Board should have been consulted. 

The JIouourable Sir KuhamJPad Zafrallah Khan: The Honourable 
~e e  is no,! t ~ of overhead charges. He has himself read out sell-
Ing expenses, IDsuranceratel. etc. . May I infonn him that they are not 
part of overhead ~~. . 
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111'. x.lchand Kavalra1: I submit that these charges which are shown 
here have not been explained to us. What the Tariff Board e ~
ed should be considered bv the House. So far, the Honourable the Cum-
merce Member only, arbitrarily, said: "We do ~ ~ agree ~ t~ t ~ recom-
mendations of the Tariff Board". What I subIDlt 1S that the farm Board. 
should have again been consulted. If they say that the Hononrable ~ e 
Commerce Member is oorrcet, then only, he can come before !hE< House t~ 
make us accept his version. I therefore, submit that the charg:e bhould 
be one anna. I have also got an authority for saying that ?np. anna ."honld 
be continued. The Buyers and Shippers Chamber, Karachl, have wll'ed to-
me: 

"Reference Tariff Bills. Chamber strongly protest against e u t ~ p~te t ' · 
duty on printing paper. and writing. paper othe! sorts from .one anna to ~ ples per 
pound which would seriOUsly affed md!genous mdustry partlcnlarly new Mills. Cham· 
ber earnestly -ur86 existing protectiVe duties be maintained." 

My own amendment ,!sks for one anna. However, if the time for pro-
tection is extended from three vears to seven vears, I would drop my 
amendment and accept the ame;ldment, which ~y HOllourahle friend has. 
moved for eleven pies. 

Dr. Sir Zlauddin .Ahmad: Sir, before coming to this amendment, I 
should like to reply to two points raised by the Honourable the Leader 
of the Opposition in connection with my speech. No doubt he is a ver.r 
astute Barrister, as he took up a portIOn of my speech which I delivered 
in some other connection and he tagged it with other matter. The 
n'PlUrks which I made were quite relevant but by taking them out of the 
context, he made them to look different. My Honourable friend, Bahu 
RHijnath Bajoria, mentioned on the floor of the House that certain paper 
f'lciories became bankrupt. I asked him whether those factories were-
nol-· of the same type as my Bobbin company. Were these companies 
led to become, ~ upt ? There the I}rgumen.t ended and it had nothing 
to do with my other arguments. 

The second' point is that the Ronoura1?le the Leader of the Opposit.ion 
3 said that though Sir James Grigg had gone away, he left 

P.M. a legacy in the person of Dr. Sir Ziauddin Ahmad. This 
is only a slogan. I have repeatedly expressed my views about protection_ 
I propounded ml theory on the fioor ~ the House in 1933 and again in 
1934, when the Steel Protection Bill was under consideration and long 
before Sir James Grigg came to this country. ~t e  my HonourHble 
friend ~ ee  with it or not, I "just want to repeat here. I would very 
much ltke the whole world to he treated as one unit but in these clavs 
it 'is absolutely. impossible, because the whole world ~ moving along the-
p t~ of protectlon; and every country is aiming at becoming self-support-
mg m manufactured goods and food products. 

We should protect our industries so that we may produce everything 
ourselves. ~ .the ~e time I advance the theory of" proteeirion' subject 
to t?ree condltlOns. Flrst, the protection should be enough, so that. after 
paymg all charges ~ e depreciation, interest and working expenses, etc., 
they m'ly make a htt.le more than the bank rate of interest. In case they 
make larger profits, then it should be divided between the labourers, 

u e~ and taxpayers. Secondly, in the ~ oI! p~t  we ~u  
Il<?t. expk:lL the ~ ! e '  /lnd destroy the cottage indm;t.ries because they 
have' as-ntuch c'almu: the_ ~p t t . l'hlrdly, after proteetion.is given 
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we should not leave them alone but consider from year to year how the 
protection is working: If we ~  that the. quantum of ~ ~e~t  is too 
little it should be raised, and If too much It should be dmurushed. We 
'Should also watch the fair selling ·prices. But I am definitely oppoE\ed 
to the theor;y of over-protection. In the case of the Steel Protection Bill 
I said that Sir Joseph Bhore had put 18 crores into the pockets of Tata's 
and I protested against it although I was in favour of giving protection to 
steel. And my prophecy, I made in 1934, was materialised because the 
value of 'B' preferential shares which had gone down to 49 went up four 
times. I am opposed to this particular method. of exploitation. It is 
very easy and profitable to support the capitalists, managing agents 'Ind. 
insurers but it requires courage to support the consumers and the cottage 
industries for whom I stand here. That is my theory of protection whiuh 
I explained long before Sir James Grigg came to this country. 

My friend, Mr. Chetty, made some humorous points of which I ~ I 
reply to one only. He said that after listening to me for half an hour 
be could not make out what I was speaking about. I will only quote here 
not myself but somebody else that I can give him "fJ1Y arguments but I 
-cannot give him intelligence to understand my points. I leave it at that. 

Coming to this particular amendment, I am always in favour of protec-
tion wherever it is needed, if the Tarifi Board recommended any particular 
q,uantum it should be supported by arguments, but at the same time we 
must see whether they have made any mistake in calculation. I pointed out 
two things and I request Dr. Banerjea to look into them because he is a 
trained economist and he will appreciate it from the point of view of all 
~ t. One thing is that the flair selling price should be calcultlted 
.at the factory and not at a particular' place which may be difficult to 
choose. So, the c.i./. price should be compared with the price at the 
iactories and the freight from the factories to any particular place should 
not be taken, becau:)3 by choosing a particular place you can manipulate 
,your quantum of protection in any way you like. In the second place, my 
Honourable friend should see whether the same item has not been calcu-
lated twice over. We do not challenge their facts but we may challenge 
their arithmetic. So if the arithmetic is agreed to and the principle of 
-comparing the factory price with the c.i./. price is agreed to, I think there 
'Should be no difficulty in coming to some common understanding. 

The Honourable Sir Kubammad ZaIrul1ah Khan: Sir, where a great 
-economist like Dr. Banerjea and a great mathematician and statistician like 
Dr. Sir Ziauddin differ so violently, it will be conceded that there is con-
-siderable room for adjustment. Government have tried to make that 
adjustment to the best of their ability. I submit, Sir, it should be left. 
:at that. 

Kr. Deputy President (Mr. Akhil Chandra Datta): The question is: 
"That in sub-clause (e) of clause 2 of the 'Bill, in the fourth column of the pro. 

opoaed Item No. 44, for the words 'Nine ries' the words 'Eleven pies' be substituted." 
The motion was negatived. 

Dr. Sir Zla1Uldfn Ahmad: Sir, I ~e: 
. "That in sub-clause (e) of clause 2 of the Bill in the fourth column of. the 
!p1'OpOIIed Item No. 45 (2), for the 'figures '50' tlJe u~e  '35' be aubatituted." 
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This Item relates to "prints, engravings and pictures including photo-
graphs and picture post cards on p p~  or cardboard". This is ~ t a pro-
tective duty but a' revenue duty at aO per cent. ad valorem whlCh seems 
to me to be too much and, therefore, should be 35 per cent. If it were 
a protective duty it would have been all right but for revenue duty such a 
high duty is not justifiable. Sir, I move. 

Mr. Deputy President (Mr. Akhil Chandra Datta): Amendment moved: 
"That in sub·clause (c) of clause 2 of the Bill, in the fourth column of the 

proposp.d Item No. 45 (2), for the figures '50' the figures '35' be substituted." 
Mr. Sami Vencatachelam Ohetty: Sir, may I know what kind of p tu ~ 

postcards my HC;lllourable friend has in contemplation? 

Dr. P. N. Banerjea: Sir, I rise to oppose this amendment. It is a 
fundamel'\tal principle of public finance that articles of luxury should be 
taxed at a much higher rate than articles of necessity; and my Honourable 
blend, Sir Ziauddin, knows that these are articles of luxury and not articles 
of necessity. Therefore, I hope tny Honourable friend will not press this 
amen,iment. 

]IIr. Deputy President (Mr. Akhil Chandra Datta): The question is: 
"That in sub-clause (c) of clause 2 of the Bill, in the fourth column of the 

proposed Item No. 45 (2), for the figures '50' the figures '35' be substituted." 
The motion was negatived. 

Mr. Deputy President (Mr. Akhil Chandra Datta): The question is: 
"That clause 2, as amended, stand pari of the Bill." 
The motion wa!' adopted. 

Clause 2, as amended, was added to the Bill. 

Clause 1 was added to the Bill. 
The Title and the Preamble were added to the Bill. 

Mr. Sri Prakasa (Allahabad and Jhansi Divisions: Non-Muhammailan 
Rural): What about this declaration? Is it also a part of the BiH? 

The Honourable Sir Muhammad Zafrullah Khan: No. Sir, I move: 
"That the Bill, as amended, be passed." 

Mr. Deputy President (Mr. Akhil Chandra Datta): Motion moved: 
"That the Bill, as amended, be passed." 

Sir Oowasji Jehangir (Bombay Oity: Non-Muhamman,m Urban): Sir, I 
do not desire to take very much of the time of the House at this hour. 
My Honourable friend, the Commerce Member, explained that he insisted 
upon reducing the duty on magnesium chloride due to what he cODsidered 
was an error of the Tariff Board on the question of freights. He thought 
that the Tariff Board had given credit to the industry in India more than 
was due 10 it. I pointed out on the last occasion ~  I spoke t.hat, as a 
matter of fact, in my humble opinion, the Tariff B.)ard was right and I 
gave figures to show how and in what places this commodity was COD-
sumed ...... 
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Mr. Deputy President (Mr. Akhil Chandra Datta): The Chair hOP(lS 
the Honourable Member will remember that this is the third reading. 

Sir Cowasji J'ehangir: I think I can speak on anything I like. 

Ill. Depu\y President (Mr. Akhil Chandra Datta): The House is not 
at liberty here t? discuss individual clauses ~  again. 

Sir Cowasji J'ehangir: No. I am speaking generally. On this parti-
cular item of magnesium chloride, it" is the only change that has bsen 
made in the Bill that, I am referring to ...... 

The Honourable Sir Muhammad Zakullah lthan: No change has been 
made. 

'Sir Cowasji oTehangir: I mean the only ~ e made by Government 
"lrom the Tariff Board Report. I desire to point out again to Govemmtll1t 
that in the figures I gave showing that the commodity, when sent to the 

'Cpntral Provinces and to the Deccan, had to go through via Bombay, 
:1 maintain that 1 am correct.' I maintain that there is no other way 
that this commodIty can reach these parts of India unless they are sent 
through Bombay, and I have had a map prepared (which I am not going 
to weary the House by showing) that it is the only way in which this 
commodity could get to that part of India; and, therefore, my contention 
is correct, that out of 6,800 tons of magnesium chloride, there is only 800 
tons which goes to parts of India in which the home made article gets an 
advantage, and i\ gets a disadvantage in 6,000 tons......... ' 

The Honourable Sir Muhammad Zafrull&h Khan: No, no. Even accord-
ing tc the Honourable Member's calculation, the quantity consumed in 
Ahmedabad suffers a freight disadvantage of 1t annas per cwt. OIl the 
average, whereas 7\ annas have been allowed on the whole quantity by 
the Board. 

Sir Cowasji J'ehangir: No. I contest that ......... 

Ill. Deputy President (Mr. Akhil Chandra Datta): The Chair does not 
think t~e Honourable Member can go. into those calculations and details 
at this stage. As to whether the calculations were right or wrong is a 
question which has been discussed threadbare at the time of the particular 
amendIl19nt and the Chair does not think that the House can go into these 
details over again. 

Sir Cowasji J'ehangir: I am not accustomed to disobey the ruling of 
the Chall', and I am going to obey you. What I desire then generally to 
point out is that the facts I placed before Government and this House are, 
I maintain, correct, and I would desire that Government should give this 
matter further consideration, and if they find that they have done an 
injustice, I am sure, their fair-mindedness will prompt theJIl to rectifv that 
mistake. • 

Mr. Deputy President "(Mr. Akhil Chandra Datta): The question is : 
"That thir Bill, as amended, be passed"" 
Tlle motion was adopted. 
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'!'he Honourable Sir JI"bammad Z&frullah nan (Member for Com-
merce and Labour): Sir, I move: 

"That the Bill to providE' for the continuance for a further period of the pro-
tection conferred on the sngar industry in British India be taken into consideration." 

It is unnecessary for me to detain the House for very long over this 
motion. The position is that the first Sugar Tariff Board· of 1930-31 
~ e e  protection for the sugar industry for a period of 15 years. 

With regard to the quantum of protection their recommendation was that 
the protective duty should he Rs. 7-4-0 per cwt. for the first seven years 
and Rs. 6-4-0 per cwt. for the remaining period of t:ight yeaTs ... _ ..... 

Dr. Sir Ziauddin Ahmad (United Provinces Southern Divisions: Muham-
madan Rural): Why have you given more? 

The HODDUl'able Sir lIuba.mmad Z&frullah Khan: The Honourable 
Member will have an opportunity to discuss that aspect of the matter. 

The 1932 Act gave effect to t . e ~ e t  of the Board to the 
-extent of levying a duty of Rs. 7-4 per cwt. for seven years. The 
first Tariff Board had recommended that before the 31st March; 19l18, a 
iurther inquiry should take place into the conditions of the industry and, 
therefore, a Tariff Board was set up in 1937 to make this further inquiry. 
'This Tariff Board reported in December, 1937. Last year the House 
.agreed to continue the protective duty at the original rate, t.hat is to say', 
Rs. 7-4 per cwt. for a p'eriod of one year longer inasmuch as, since the 
date of the Tariff Board's report, that is to say, since the end of 1937, a 
-certain amount of regulation of the industry had been attempted in tw,) 
·of the provinces where the larger part of the industry is concentrated; and 
-conditions last year were such that it was considered that until the 
-effects of this regulation could be observed and estimated it would not be 
fair to come to a decision with regard to the level of protective duty for 
"the whole of the remaining-period of protection. Since then things have 
not tended towards normality. The scheme of regulation has been. carried 
further and cer.tain other factors have been in operation which have 
Tendered the conditions which prevailed last year with regard to this 
industry rather abnormal. The effect of some of these factors has been 
that very high prices have ruled practically throughout. last year: so that 
Government found tijemselves in this position that owing to no fault of the 
'Tariff Board and equalty owing to no fault of the Government, the condi-
tions affecting this industry have fluctuated so much that any decision on 
the merits with regard to the level of the protective duty for the remain-
"ing period of protection arrived at on the data collected by the last Tariff 
Board would not be fair either to the industry or to the consumer. 

On the other hand. there are plenty of indications in the Report of the 
'Tariff Board and otherwise that the present rate of protective duty is 
-excessive. Whether those conditions will continue or not for a long 
enough period to enable a decision with regard to the quantum of duty to be 
-arrived at on their basis, Government are unable at the present moment 
to determine. Ro far as the Report t ~  is concerned, there are clear 
indications of rather excessive allowances in tespect of manufacturing costs 
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and in respect of the difference in quality between Indian sugar and Java 
sugar. The Board have found that there has been considerable improve-
ment in respect of quality, and yet, they have made a larger allowance in 
respect of the difference in quality than was made by the first Board. 
Similarly, they have estimated the ruling price of Java sugar at the ex-
tremely low level of Rs. 2-7-0 per cwt. During the first four months· 
of the last financiai year the price of Java sugar was above Rs. 3, in the 
neighbourhood of Rs. 3-3-0 per cwt.; since then the average price has been 
over Rs. 4 per cwt. Government, therefore, felt that .any decision on. 
the merits arrived at while these conditions were prevailing would not be fair-
one way or the other, and they have come to the conclusion that tha 
present rate oJf duty subject to a reduction of Rs. 0-8·0 per cwt.. wbicl1 
works out at slightly less than six annm; per maund should contmue for 
another two years, and, it is hoped that, before the end of that period. 
things might work back to normal, and it might then be possible to come· 
to a decision on the merits with regard to the rate of duty that should. 
operate during the remaining period ~ protection. My contention that. 
abnormal f8'Ctors have been in operation is also borne out by the corn-
muDique issued by the United Provinces Government in the middle of 
January last. Towards the end of th!s communique. the United Provinces. 
Government say : 

"The Government is most anxious that the basic price of sugar should be reduced,. 
and the desirability of achieving that end has been pointed out strongly to the Sugar' 
Syndicate during the last four weeks. UltimatE:ly on December 22nd, 1938, the 
Government definitely informed the Syndicate t.hat unless the basic prices were 
reduced to the level of Rs. 9, the question of raising the minimum pris:e would be-
considered. The Government regrets that in spite of that warning no serious steps 
are being taken so far to bring about a reduction in the basic prices. On the contrary' 
the rise in prices has been either justified, or has been attributed to speculation in' 
the market. Be that as it may, the Government thinks that so long as the present 
prices continue, it is only just that the grower should not suffer and should have-
his share of them. The Government has carefully considered the sugar prices ruling 
in different parts of the province, and, taking into consideration that factor, it has-
come to the oonclusion that the fairest and most convenient thing would be to in-
crease further the minimum prices on a regional bllsis." 

That means an increase in the prices of cane. I would, therefore,. 
submit, Sir, that all these .factors were a sufficient justification for Gov-
ernment to postpone a decision on the merits with regard to the rate of 
duty. As I h8'Ve said, there are ample indications that the present rate 
of duty is excessive, and Government, therefore, merely as a gestura-
have made a slight reduction in the rate, that is to say, from Rs. 7-4-0 100-
Rs. 6-12-0 per cwt. As a matter of fact. if a decision had to be arrived' 
at on the merits at this stage, there would have been ample justification 
for a much larger reduction. Sir, I move. 

Mr. Deputy President ~ . Akhil Chandra Datta): Motion moved: 

':That the Bill t-o provide. for .t,he. conti!l1;lance f.or a Iu t e~ period of the pro-
tection conferred on the sugar Illdustry III British India be taken mto consideration." 

. ~. Kohan La} Sakaena (Lucknow Division: Non-Muhammadan Rural): 
.Slr, the u ~ e ~ e Commerce.Member ~  just delivered a brief speech 
In . ~pp t ?f hiS BIll for ~  protection to the sugar industry in 
.~t  IndIa ~ a further penod. Sir, it is not 80 much to the pro-

VlSlons of the BIll as to the manner in which the decisions and conclusions: 
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have been arrived at by the Government that we object to. As you are 
.aware, Sir, the Tariff Board submitted its Report in December, 1937. As 
the Government have stated in their Resolution, there was no time for them 
to come to any conclusions till MaTch, 1938, and, therefore, they had 
introduced a temporary measure continuing the duty at the rate of Rs. 7-8-0 
per cwt. for one year longer. But may I know, Sir, what bas the Gov-
!(3rnment been doing for the last twelve months? After all, besides the 
Tecommendation regarding the u t~ of protection, the Tariff Board 
had come to certain other conclusions and they hR'd made definite recom-
mendations. May I know, Sir, whether the Government in arriving at 
the conclusion that the duty should be reduced by Rs. 0-8-0, did so merely 
.by way of an experiment? Did they consult the two Provincial Govern· 
ments, I mean the Government of Bihar and the Government of the 
United Provinces which are most vitally interested in the sugar industry 
.and which provinces are responsible for the manufacture of 83 per cent. of 
sugar production in this country? As a matter of fact, I have got a tele-
gram m my hand from the Premier of the United Provinces saying that 
the reduction in duty is neither desirable nor necessary. I think it was 
but fair that during the last twelve months the Government of India 
.should ha-ve written to those two Governments and sent them copies of 
the Reports of the Tariff Board for their opinion and recommendations, 
but nothing was done. So, I want to kDClW why Government did not do 
it or fought shy of it. 

p 

Then, Sir, before coming to the conclusions of the Tariff Board's Report. 
I want to draw the attention of the House to a very important point. The! 
Imperial Council of Agricultural Research Institute did not tender any 
evidence before the Tariff Board. As a matter of fact, the Tariff Board 
have regretted the fact that they did not have the advantage of 
lormal expression of their views on the important agricultural question 
which it had been necessary for them to consider, more especially with 
regard to the cost of cultivation and the fair price of sugarcane. The 
House is certainly entitled to know when this Tariff Board was constituted 
as required by the last ,sugar Industry.Protection Act, why this important 
body did not tender evidence before the Tariff Board. It was up to t ~ 
Governme:p.t to supply the Board with all necessary information in their 
possessiop in order to enable them to come to correct decisions. Sir, I do not 
know what the reasons were for not submitting the necessary information to 
the Tariff Board, but the very fact that the Tariff Board has considered it 
necessary to make a specific mention regretting t.his conduct on t ~ part 
of the Imperial Council of Agricultural Institute dese:ves the notice ,)f 
th'e Government. 

The other thing to wbich I want to draw the attent.ion of the .House ~, 
that the Government of India', notwithstanding the express verdIct of tblO 
House, ratified the sugar agreement by which it VIas agreed that t ~ e 
would be no export of sugar from India. As a matter of fact, w:hile 
discussing this agreement, the Tariff Board have net approved the varIOUS 
provisions of this agreement, especially in regard to the quotas allowei 
to the various countries. After this, I would come to the I'ecommenda-
tions and conclusions of the Tariff Board. The first of them is, as men· 
tioned in the Government Resolution: 

"Permission should he accorded for t.he m'1nubcture of power alcohol on the under-
:standing t.hat it bears the @ame rat\) of duty as petrol." ... , 



3476 LKGISLATIVE ASSEMBLY. [6TH APRIL 19lJ9. 

[Mr. Mohan La:l Saksena.] 
Now, we find at page 111 of the Tariff Board's report. 
"The industry and Provincial Govemments are united in the view that the manu-

facture of power alcohol is from the economic point of view the only profitable outlet 
for molasses in present ronditions. We have carefully considered various other 
schemes for the utilisation of molasses and we find that most of those proposed are· 
still in an experimental stage and are not yet commercial possibilities .... We recom-
mend, therefore, that permission be accorded for the manufacture of power alcohol in 
India, on the understanding I,hat it bears the same rate of duty as petrol." 

You are aware that day after day questions have been put in t ~. 
House requiring of the Government 3'8 to what steps were being taken for 
the' utilisation of molasses for manufacturing power alcohol, but every time 
no definite answer has been given. It was up to the Government to have 
consulted the interests concerned during the last eighteen months or '10 
and to have come to some decision regarding this important recommenda-
tion of the Tariff Board. There are other recommendations regarding thtl 
utilisation of the bye products, but the most important among them - I 
consider is that relating to the manufacture of power alcohol. The next 
recommendation to which I would like to draw the attention of the House 
is the inadequate provision for research work. It is in paragraph 39 of the 
Summary. Paragraph 36 says: 

"l\esearch work on "he agricultural side pf the Sngar industry is inadequate iu 
comparison with other sugar producing collntries: in particular research work on 
insect pests and diseases which are responsible for appreciable damage to the sugar 
cane is very backward." 

'rhen they recommend: 
"An allotment of 3 anDas per cwt. from the excise duty is recommended for central 

research and assistance to provincial agricultural departml'nts." 
The House is entitled to know what decision the Government ha"e 

tiaken regarding this important recommendation of the Tariff Board. DC) 
the Government agree with the conclusions reached by the Tariff Board or 
do they not agree with them, and to what extent are the Government in 
agreement with this important recommendation or conclusion of the Board ,) 
The House will remember that in 1937, Sir Girja Shankar Bajpai had 
stated in this House that about Rs. 5 lakhs would be set apart for 
research work, but up till now, notwithstanding ~pe te  questions put in 
this House, we have not been informed as to how much monev was used,. 
how much money was allotted out of this excise duty, and ,~ t portion 
of it was given to the Provincial Governments for encouraging reseaTch 
work. In paragraph 43 of their Summary the Tariff Board recommend 
that the possibilities of establishing industries, subsidiary to Sugar· Industry. 
be investigated. The House is entitled to know what the Government 
think of this recommendation and what steps they have taken during the-
13'8t 18 months regarding giving effect to it. There is another point brought 
out by the Tariff Board at page 149 about the lack of statistical information 
which could have helped the Board in coming to a more definite conclusion. 
They say: 

"The lack of complete and accurate statistics, as we have shown, has been a ca1Jll& 
of embarrassment to the Sugar Industry, especially on the ma.rketing side. To meet 
its requirements statistical infonnation is necessary of the acreage and production or 
sugar cane, of the imports and internal production of sugar. of the movements and 
stocks of sugar and finally of its selling price at important centrn." 

This is also a very important recommendation of the Tariff Board that 
there should be arrangements made by the Government for keeping 
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complete and accurate statistics concerning the sugar ~ u t y. 'fhere 
are other recommendations regarding marketing, but the last reC0111-
mendation was regarding the necessity of holding an all-IDllia Conference 
to consider all problems connected with the sugar industry. This is 
paragraph 50 of the Summary: 

"We recommend the rationalisation of the Industry under some form of Stat. 
control-. For this purpose we suggest the convening of an all· India Conference repre-
senting all interests at an early date." 

This is a very important recommendation and the House is enttilcd 
to know what the Government thinks of it. The Honou!"llble Member 
has referred to the activities of the United Provinces and the Bihar Gov-
ernments and the efforts made by them to help the sugar industry, but 
the House is entitled to know what the Government of India have done 
for helping the sugar industry and giving effect to the recommendatlions 
of the Tariff Board. There is one thing more which I must mention," and 
that is, while the production of sugar in India by all processes in 1936-37 
was 12,54,000 tons, there is a 53,000 tons increase in the estimaled 
consumption of sugar. 

So, we find that the total quantity of sugar produced in India ~ 
more than the actual quantity estimated to be consumed "hy fifty-three 

thousand tons. Because of the International Sugar Agreement which 
was ratified by the Government of India against the expressed. verdict of 
this House, it is bound to stand in the way of the progress of the Bugi.lr 
industry. Last year, when the Government had introduced the Bill 
extending the protective duty for a year, the House could underst.and 
that the Government had had no time to consider in detail the report of the 
'fariff Board and therefore all these questions were not raised. But this 
year, that is, about 15 months after the presentation of the report and 
after it had been !in the Commerce Department for 15 yeara, the H(lu<.e 
expected that the Honourable Member would place before it a fuller 
statement giving the views of the Government regarding the various 
conclusions reached by the Tariff Board and the House is eniit,led to 
know what steps are being taken by the Government to give effect to 
them. The Government in their Resolution have said that the Tariff 
Board has calculated the quantum of. protection on orthod,)x lines, but 
the Government has not said what the other lines are and on what hasis 
they have come to their conclusions. As a mntter of fact, as the Hon-
ourable Member has pointed out, it was only a gesture-I?. feeler. If that 
were so, the proper course for the Honourable Member was to have to 
reduce this duty. We do not object to that. But we want to know 
what the ('T()vernment has done in regard to the other" recommendations 
of the Tariff Board. Do they agree with them? If they do, what steps 
they propose to take to give effect t,o them. If they do not agree with 
them, on what basis they differ with those conclusions of the Tariff Board? 
Sincp. the sugar industry is a very important industry and it vitally 
affects the revenues of the provinces also, it was up" to the Government 
to have consulted the two Governments at least, the Governments of 
Bihar and the U'nited Provinces, before having even introduced a measure 
wMch the Honourable Member has characterised to be a gesture measure. 
It was only due to those two Governments that they. should have he en 
consulted and" I am su!'"e they. could not have stood m ~ e :way ?f the 
Government but the Government would have got thelr Vlews m the , 
matter. 
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Sir, I do not wish to oppose the measure lrut as the Premier of the-

United Provinces has said, the lowering of the duty is neither desirable 
nor necessary and I would like to tell the Honourable Member that there 
is bound to be a loss in revenues under cust.o.ms, because of t-Q.e reduction 
in duty. As a matter of fact, even the Tariff Board in their report have 
said that there is bound to be a fall in the Government revenues 
because of the imports in sugar falling down. So, we want to know what 
will be the exact or the estimated loss which the Government will 3uffer 
on account of t.he lowering of this duty and how is that loss going to :'e 
made up. As has been pointed out by Mr. M. P. Gandhi, the loss will 
be in the neighbourhood of 22 lakhs. So. the House is entitled to know 
how the Government is going to adjust the budget. Sir James Grigg 
will be leaving India very shortly and he believed in a balanced budgt·t. 
I want to know how do the Government of India reconcile the theory of 
a balanced budget with the introduction of a Bill lowering the duty which 
is going to entail a loss of about 22 lakhs? How do the Government of 
India propose to balaul!e the budget? I hope that theory is not given 
up before he has left the shores. With these remarks, I conclude my 
speech: 

JIr. Suryya Kumar Som (Dacca DIvision: Non-Muhammadan Rural): 
Sir, before I go into the merits of this prnposal for lowering the protect-
ive duty, I think 1 had better give the history of this sugar tariff ~  India 
and also show on how many oecasions Government's actions caused a 
great deal of injury to the sugar industry. In 1932. the Tariff Board fixed 
the protective duty at Rs. 7-4-0 and including the excise duty it will 
come to about Rs. 9-4-0. In 1932, so far as I remember, there were 
about 30 to 35 mills in the country. Now, within the next two years, 
that is. in the years 1934 and 1935, the number of mills rose to about 
130. Before this protective duty was imposed, Java and other foreign 
countries used to import to India one million tons of sugar. That was 
the actual quantity that was required for India and in this way about 20 
to 25 crores of rupees was drained away from this country. Then came 
the protective duty and within two years we found that the nwnber of 
mills went up to 130 from 35. Year before last over eleven lakhs tons of 
sugar was produced in India. That was a little more than the country 
could consume. Now, India has become self-contained so far fiB sugar 
is concerned. Sir, in my opinion the history of the development- of any 
industry in the world will not show such a brilliant record as has been 
shown by the sugar industry of India. India which u·sed. to import about 
one million tons of sugar e~  to produce within two years of the pro-
tection more than she could consume. Over 40 crores of rupE'es have 
been sunk in this industry. When India became self-contained ~  sugar 
production, this bureaulCratic Government, for reasons best known to 
themselves, began to try their best to thwart the further develnpment 
of the industry by various means in oraer to check export of sugar from 
India. In 1934, the sugar producing countries, besides India, came to 
an arrang".lment which is called the Chadbourne scheme. According to 
that arrangement, the production was controlled amongst those countries 
and that made the 8ugar market a little steady. But India was not with-
in that scheme. So, India was free to prolluce as much suga.r as it liked 
and sell it at a lower price. Then, Sir, the European countries began to 
think how to bring India within this scheme of control. A favourable 
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eircumstance arose to influence England. All of you know that the 
Dutch own largest number of sugar factories and this Dutch Government 
owns most of the ~  round about Singapore. So t.he Dutch Govern-
ment found that it would not be very difficult to influence the BI-itish 

~ e~t in their favour and ~e them from the compemtion of 
Indian ml.lIs. There was .an unholy alliance. by which the British Gov-
~I ~ t, In order to befriend the Dutch Government, entered into on 
InIqUitous agreement behind our back, which is called the International 
.Sugar Agreement of 1937. India was not represented in it. A men,her 
of the bureaucracy was there and he signed away the right. of Indil1 to 
export her sugar. By that agreement India was bound down not to 
export sugar except to Burma and Ceylon for five vears. What was the 
necessity of the ~ t  Government to enter into this agreement. Britain 
IS not a ~ t tI  producer of u~ . They have not much interest in 
the sugar Industry. They entered Into an agreement with the Dutch 
Government I ~ order to save themselves from the machinations of Japnn 
~ u e the .SIngapore naval and air base was in danger, if Japan is 

1,llVen any all' or naval base in any of those islands by the Dutcb 
Government. It was an unholy alliance. . 

[At this stage, Mr. President (The Honourable Sir Abdul' Rahim) 
resumed the Chair.] 

Instead of helping this growing sugar industry, you stabbed it from 
behind. By this. one difficulty was created for India and that 
is that it could not produce more than a million tons, because 

if they produce mora than that they cannot export ~t. Now, Sir, it is 
mysterious to all of us and the whole of India why this Tariff Board 
Report was kept a secret for over a year. Not only that, Government 
took no action on that repo!"\; on the excuse that they did not huye suffi-
'Cient time to consider it. They had so many officers drawing Rs. 4,000 
and 6,000 and they had no time to consider this small report. Can an:" 
Qne believe it? If you could not go through it, we could have gone 
through it. The merchants could have gone through it and prepared their 
case. Question after question was put in this Assembly but (jovern-
ment would not disclose whether the report ~ in favour of continuing 
the protective duty or increasing it or decreasing it. That was ;:. State 
'Secret for 16 to 20 months. I say, they were deliberating how to do to 
thwart the further growth of the sugar industry in I ~ . This utte ! ~ 
to lower the duty by eight annas is the second attempt to 'th'wa!t the 
'Sugar industry. This is the background of this ,proposai. The proposal of 
the Government to lower the tariff by eight annas is based on only two 
grounds. One is that cirCumstances have changed ~e the Tariff Board's 
Report and, therefore, the duty also must nhange. The second is, that 
much water has flowed down the Ganges since December, 1937. In the 
provinces, acmon has been taken by the Provincial Government to or-
ganise the sugar industry and the sugar industry is getting steadier and 
steadier and the provinces have also been levying taxes on sugarcanes. 
Now, let us examine the firlit ground. Their C3se is that in 1937 the 
price was low but that since then there has been a change in the comli-
tions of the sugar market. I admit there ~  some rise in prices of 
Java sugar. It has increap,ed to u certain extent but what is the certainty 
that this rate will be steady? I submit that this sugar market has been 
vacillating month by month and year by year with great ~ e t ty. 
The report of the Tariff Board. will show that.. N?w,. at a certa:l1 lIlonth, 
the price is lower. At a certam month the price IS higher. If It was the 

• 



3480 LEGISLATIVE ASSEMBLY. [6TH APRIL 1939. 

[Mr. Suryya Kumar Som.] 
principle. of the Go,:ernmEmt that :pro.tection. would be granted according 
to the prICe at the t ~, then how ~  It t.hat m ~  kI10wing the markets: 
of the ~  ~  knowmg how busmess was gomg on with prices const-
antlJ vaCillatmg the Government came to a decision to give a definite-
protection for 15 years? It was quite possible that the market would 

~e and fall. I ~ in ~ e .previous Act there is a provision which 
~I ~ show y?U the mtentIon of the Government of India. I would' 
mV'lte attentIOn to paragraph 4 of the Sugar Tariff Act of 1932. The-
Government saw through the possibility of variation in prices Ilnd IJro-
vided agRinst that possibility, viz., that if during these fifteen year!! J aVEr 
landed sugar at Calcutta at a very much lower price, then, t,he Govern-
ment was given the power to '.intervene, and without· the sanction of 
the Assembly, to increase the protective duty to an extent which wouM 
serve the purpose,-but that section 4 has not given the power to thc 
Government of India to lower it within that time (six years). I woula 
draw the attention of the Honourable Member in charge to paragraph ,( 
of tlie previous Act. Without considering these aspects, the Member 
in charge has ~ t ~ t some stereoty,ped and unconvincing reply pre-
pared probably m hIS office. You will find, however, from section .{ 
of the previous Act that it is clear that the Government of India riglJtly 
or "Tongly but deliberately decided to give protection to the sugar 
industry for fifteen years at a certain rate and they accepted six years 
definitely,-and it was for a very good reason, because, if you want to-
develop an industry, you must give it a certain definite prospect over 8 
definitely long period so that the capital may be attracted and sunk in 
the industry. But your uncertain attitude "this month I will increase-
and next month I will decrease the duty", is not helping the industry 
but killing the industry. Because no industry will tal{e such risk. It 
you do want to kill the industry, do it now. Do not kill other capital-
ists who are going to start sugar mills this year. I have known many 
friends of mine who ~ going to start sugar mills. Well. let t,hem know 
what is their fate for a certain reasonable period. You find that in the-
previous Act of 1932 the Government of India deliberately 4ecided to-
give a certain amount of protection over a certain period of time. That 
was the intention and that attracted so much ca.p'ital. Now, I find, 
that in 1937, when they got this report, they found that these fellows 
recommended continuing the rate of pl"otection. So they thought, what 
is to be done? ".Java is to be one of our friends, so something mllst 
be done for Java". Sir, I do not know how many consultations secretly 
took place behind our back with Java, and they were also te p ~  
with the war clouds in the horizon of Europe and, therefore, they waIted 
till March, although this report required one hour at the most to study. 
So, I sa.y, at last they have come forward with a proposal to help Javil 
to the extent of Rs. 8 per month. 'I.'hat is not a joke. 

And now I will come to the arguments by wMch they sUPiPort their 
propasal. Their another argument is that the Provincial Governments 
are taking interest in the sugar industry and levying taxes on the ca.ne-
supplied to the mills and so on and so forth. I should say that that 
is a fact which should induce you to increase the .protection, not to de-
crease it, because these fellows have to pay additional taxes in the Pro-
vinces over and above the excessive excise duty. But that 'is an argu-
ment which goes against yon. It is clear, Sir, as we are henring for 
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some time, that there is competitiqn between the Provinces and the 
Centre as to who will suck the blood more, :lnd sucking is now going on 
both by this more powerful tube-well as well as by the ~ y well in 
the provinces-the Provincial Governments sucking two rupees and that: 
fellow three and a half annas per maund of sugarcane. That is the 
sort of competition in taxation that· is going on and that constitutes 8 
better case why this protective duty should not be decreal3ed, if not 
increased. Now, where are these poor fellows to go? Where are the' 
millowners and the cultivators to go? If he goes that way, the Provin-
cial Government exploits him. If he goes this way, then you exploit. 
him. They are in a terrible fix. Where is he to go and how is he to· 
live? 80 I say that ground is against you. Then the Government say 
that recently, in the beginning of tbis financial year, there was some 
rise in the price of sugar. Now, do Government undertake that within 
the period, if it comes down, they will bring up this protective duty to· 
its proper level and will, if necessary, raise it higher? We find that at 
that time, I have mentioned the market was vacillating; is it not 
vacillating now? The Chadbourne scheme is there from 1934, and the' 
illiqllitOllS agreement came in 1937 but still the price is va:cilbting. 
When then will it be steady? It will never be st,eady. So do not go· 
upon that basis. Go upon the reasonable basis on which this market-
has been going on for the last ten or fifteen years. So. that argument 
is as shaky as the other;-the provincial taxatlion is rather in my favour. 

Sir, a certain class of people are never in want of "reason"; if they 
fail; they would then catch hold of any other reason. So th*, argu-
ments supporting the p p ~ submitted by the Government stand no· 
examination at all. Therefore, this House will have to consider this 
proposal on its merits---'independently of what the Government adduce as 
their arguments-keeping in their mind's eye the conspiracy against this 
sugar industry and the unholy agreement that preceded this proposal'. I 
say that this Tariff Board was appointed by you; none of them were 
Congress agitators, none of them were disloyal, none of them were extre-
mists, they were very learned and emljnent men who were selected by 
you. They made a tborough inquiry and submitted a report; that report 
you now brush aside with this sort of unconvincing argument? I can 
very well understand if a mistake is made that is transparent on the face' 
of it, on facts and figures. It is only in those cases the reports of res-
pectable bodies like the Tariff Board should be rejected or followed. Your 
action will lower the prestige of the Tariff Boards. It will be a great 
mischief. There were crocodile tears shed on behalf of consumers by my-
Honourable friend, Sir Ziauddin Ahmad. I submit he knows nothing' 
about the economic effect of excise duty or protecVior. on e~e and 
industry. I will show to the House by figures that after this protectiye 
duty was levied in 1932-a sum of Rs. 7-4-O-in 1936, India was e ~  
sugar at the lowest price in the world. Other countries like Aust!'aha, 
Canada, New Zealand, England, everywhere the. p':"ice of u~  was al-
most double the price at which it was being sold in India. Therefore, the 
cry that the consumers suffer by prospective duties, is not right. In' 
1936, that in four years after this ,prote.ction was granted. there. were-
140 mills in full working condition in India and they were producmg a. 
million ton of sugar and India became not only e ~ t e  but India 
was able to spare sugar for export to other countrIes. What was t.he 
Erice prevailing then in India? In India the p~ e was . ~ . per pO~ ' 
in the Unit,ed K ~  2'81, in New Zealand It was 3.7, III the Umted! 
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States of America, it was 3.12, in Canada 3.12, in Australia over 4d. per 
pound and so on. It will be observed that the price in other countries 
was nearly double that in India. It was not affected by the protective 
duty. So these crocodile tears for the consumers are really imaginary. 
The consumer will take care of himself. I appeal to the Government to 
allow this nascent industry to develop. It will bring a good return in the 
shape of income-t!l.x, 1n the shape of your excise duty and it will give 
employment to a lot of unemployed in this country. The most important 
thing is that the poor cultivators will have a very good market for the 
<lanes which they can easily grow in this country. As you raise your 
excise duty, these poor illiterate fellows, the cultivators will suffer. The 
Abdoola Haroons and the Birlas will make their money all right. What 
is the lot of the poor cultivator whose very life blood ~  ~e  by the 
Haroon!! and the Birlas. Sir Abdoola Haroon or Mr. BuIll. wIll not run 
their mills at a loss and they won't unprofitably pay four annas t ~  
super-tax. When these additional Rs. 2 excise duty has been added, It 
is made up by the mills by lowering the price of sugar cane. 'fhis affects the 
cultivators. Nobody in this Assembly lifts his voice in support of the poor 
.eultivator. They all speak for the consumer or the capitalist. I a,ppeal to the 
Honourable the Commerce Member that 'in dealing with sugar, he must have 
a kind heart for these cultivators who really suffer. The millowner 
instead of getting ten per cent. dividend will get eight I;>er ?ent. But the 
poor cult1ivator will be ruined. He will get only ten e~ mste.ad of four 
annas for his maund of canes. So, I strongly protest agamst thIS proposal 
of lowering the protective duty. I think I have succeeded in proving 
-that Government have made out no case for the reduction of t.he protect-
ive duty or for disturbing the statuB quo. 

][r. lIanu Subedar (Indian Merchants' Chamber and Bureau: Indian 
Commerce): Sir, with regard to the sugar, I will draw the attention of the 
House to the fact that a Committee was appointed by the pre-reform Gov-
ernment in 1915 to ascertain whether this country could' be made self-
sufficient in the matter of sugar. The report of that Sugar Committee was 
: suppressed , held over, not considered, pigeon-holed and various other treat-
ments were given to that report for many years, until we had, in 1930, a 
definite move in this direction giving protection to sugar industry. Sir, I 
want to draw the attention of the House further to the fact that this is one 
of the industries which has completely belied the free trade tendencies in 
all, except in my Honourable friend, Dr. Sir Ziauddin Ahmad. This 
industry has definitely proved that Indian capital is not shy, it has also 
proved that there is no dearth of Indian capital, if only the Government will 

..create suitable conditions in which Indian capital can function. Tbis in-
'<lustry has made progress, so considerable a progress that there was very 
rightly a protest registered against the artion of Government tbat they 
Wt;nt behind the back of this House and without a properly accredited re-
presentative in tbe London conference actually agreed, without any ratifica· , 
tion from this House, to the prohibition of the export of sugar from this 
country for five years. This was in 1937. Why was the public in India so 
:mueh upset at the action of Government in agreeing ez-parte without con-
.sulting this House to the definite prohibition I)f any export of sugar from 

,this country for five years? As it- bappens the period of 1942 up to which 
protection is carried coincide a with the same period. Many people realised 

·that there was going to be over-production of sugar in ~  country and the 
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apprehension was fully justified that on account of this over-production, 
India would be having a large surplus stock to go out. 

The third thina with regard to this industry which I want to make clear, 
in order to show the enormity of Government aetion in this matter, is that 
this is one of those industries which definitely affects not only the Govern-
ment of India in their pocket in relation to excise duty and customs duty. 
but it is an industry which affects the Provincial Governments as well, it 
affeots those Indian States in which sugarcane is grown, in which sugar is 
manufactured, it affects the cane cultivators and the agriculturists. Sir, 
the Government of India are guilty in their small memorandum of two or 
three pages in answer to the Tariff Board's 200 pages, they are guilty of 
rank heresy in which they say that such duties must ultimately fall on the 
consumer. I say this dogmatism is not at all justified. It is not justified 
dnd there are ~e e cases. as certainly in the case of sugar at present. 
in this country, when the full brunt of thflse duties may fan on the sugar-

, cane cultivator and not on the manufacturer and, certainly, not on the-
consumer. 

Now, Sir, with regard to the Tariff Board I want to make quite clear 
the position which we take up. The demand from this side has always been 
that the Tariff Board should be like the Federal Court, a permanent body 
consisting of independent parties whose judgment cannot be questioned and 
who would render to the Government of India an advice which the Govern-
ment of India could not lightly reject. While this is our demand and we 
keep to this I must say that it is really extraordinary the way the Govern-
ment of India are in the habit of behaving with their advisers. We ~  only 
recently the case of non-official advisers caned by Government, worked to' 
death during a period of two and a half years, gagged during the intervaI 
and then completely and unceremoniously repudiated. That was in con--
nection with the Indo-British Trade Agreement. Now, we have the case-
of the Tariff Board. Generally speaking, the Government of India adopt 
the policy of giving seats on the Tariff Board as a political reward to party 
men, to those of their friends who have failed to register in public life and 
who have endeavoured conscientiously to help Government sometimes by 
selling the country. It is not unusual to find the Tariff Board treated like 
this. 

lIIr. President (The Honourable Sir Abdur Rahim): The Chair does not 
think the Honourahle Member is justified in casting any reflection like-
that. 

lIIr. Kanu Subedar: I did not say anything about any particular Tariff 
Board. There have been 24 Tariff Boards ..... 

lIIr. President (The Honourable Sir Abdur Rahim): The Honourable 
Member must withdraw what he said. 

lIIr. Manu Subedar: Very well, Sir, I withdraw. 

: Sir, a Tariff ~  ~ t tute  arbitrarily on the assumptIon of merit 
~~~ may remalll ~ y m the eyes of Government, has been frequently 

crltImsed by the publIc and the trade with whit.:h the Tariff Board is con. 
cerned,-even such a ~  Board as we had in the case of sugar is com-
p ~te y and u e e u~ y repudiated in a Resolution here. The head of 
thIS Tariff Board was an Indian Civil Servant of greater merit and servil'e-
than any of the Civil Servants sitting over there. He was the Finance 
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Member of IVladras Province; there was a Muslim businessman, at one 
time a Member of this House; and there was a distinguished economist 
from Lahore,-the great Punjab about which we must always speak with 
trepidation. This Tariff Board made a report. l'hat report was suppressed 
by Government for a period of 15 mont.hs. Even if we accept the fact that 
they were not able, last year, to come to definite conclusions,-after all, 
there was not much conclusion to come to because all the facts had been 
carefully sifted and ce.rtain definite· recommendations had been 
made,-I maintain that it was}>ossible even last year for them to act on 
that. In any case, even if we grant that there were specific reasons why 
it could not be done last year, may we know why the report was kept away 
from the people who were directly concerned with the report right up to 
the last day and why it was thrown at our heads only a few days before the 
Bill was introduced? Sir, this is rea1ly going beyond an ordinary joke,-:-
this suppression of the report and throwing extensive written material at 
.our heads only a few days before a. Bill is introduced. Does the Honour-
able the Commerce Member know that 8S soon as a Tariff Board is appoint-
oed there is considerable activity in the trade which is affected, that every 
factory and company concerned sits down with a long questionnaire for days 
and days and much midnight oil is spent and at the end of all this all neces-
sary material is prepared for this inquiry, an inquiry which took eisht 
months i.e., major part of a year The inquiry cost this countr,v perhaps 
'fi sum exceeding two lakhs of rupees and u ~ have cost the industry itself 
two or three lakhs ill the preparation and submission of all these details. 
All this is unceremonioullly thrown aside and the industry is made to pass 
.a second hurdle, a second examination and a second test, and that is done 
.ex parte, in the office of the Honourable the Commerce' Member. 

Sir, the Commerce Member is much endowed, I will say he is highly 
endowed, he is heavily endowed; there is too much "Dow',' everywhere. In 
fact, I find the horny hand of my Honourable friend, Mr. Dow, too much 
in this Government llesolution and memorandum, and I canIlot help 
thinking and wishing that the Commerce Member should be a little lesR 
endowed in future. in order to make his proposals acceptable to us. Sir, 
that Government ReBolution, I will say, is pompous, it is superficial. it is 
-pedantic, it is misleading, it is not worthy of a big Government in its treat-
ment of a large industry invoked by their own invitation, by their own 
efforts and doing not particularly badly so far as the e ~ u e y of thn 
COU'ltry in an important article for the country is concerned. Now, Sir, 
when Sir James Grigg presented his budget and in that budget brought out. 

:a very cryptic item of four crores and 20 lakhs as the total amount -he will 
ge! either from excise duty or from Customs, it was quite rIear to soIl'le of 
lIS that there was some mischief brewing in the Government coterie. 'The 
1Ihadow of Sir James Grigg has fallen on the Honourable the Commerce 
Member. It is not for me to know the secrets of what is happening in 
jnner e ~e t but I should like to know, if it is at all possible, whether 
the whole incentive with regard to the treatment of this industry did or did 
not come from Sir James Grigg who took umbrag-e nt the remarks of thE> 
Tariff Board, assisted, of course, very ably by Mr. Dow who is endowing 
the Commerce Member. Sir, that part- of the recommendations of the 
Tariff Board which deserves the greatest attention is one which Government 
have dismissed in one line. namely, what Government propose in order to 
'~ee that the industry develops on right lines without ruinous internal com-
petition and whether anything ran be done in order by' rationalisation to 
flave both Indian labour and Indian capital,-as it happens in this case, the 
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cane grower in two large provinces. There are various other forms to 
which reference hail been made, and I shall draw the attention of the House 
to the fact that in particular the attitude of the Government of India with 
l'egard to molasses seems to be most unsatisfactory. 

We have here my Honourable' friend, Sir Girja Shankar Bajpai, who 
must have been worried at more than one dozen questions of mine on this 
~u e t as to whether the Government of India propose to do anything in 
t ~ m.atter.What we found frequently frorp him was that the Govern-
ment of India are most anxious to do everything possible in their power, 
but that they are only waiting the report from Bihar. They keep on awaiting 
the report and, even after the receipt of the report, they will keep on await-
ing some' other inquiry, some other experiment, something else. They are 
always correct and we are always wrong in asking impatiently that the 
Government of India should do something in order to make this countrv 
even partially independent of outside supplies with regard to motor oil, iil 
times of emergency, which might occur at any time now in the world. Sir. 
the two main points which are to be considered in connection with this Bill 
are these. First of all, there is the period. The pei'iod of seven vears is 
not because it is a mystic and somewhat attractive figure but as ~ result 
of the considered opinion of the committee which the Government of India 
.had appointed and which said that the protection sh,ould be for a period of 
15 years and that the actual rate should be examined at the end of seven 
years. This period has been cut down to two years and the rate has ~e  
cut. ~, ~ my Honourable friend, Mr. Mohan Lal Saksena, pointed out, 
arbitrarily Without any counter-figures of any kind being adduced. 

The one thing which the Government of India have said in their memo-
randum and whieh is most unconvincing is that as today's price is 3/8 for 
Java there is ])0 apprehension that it would go down to 2/7. Now, Sir, [ 
gave evirlence before this Ta .. iff Board and I can say that we urged that as 
during the seven years the price had more than once dipped down to 2/7. 
it was necessary to guard the Indian industry against dumpingof.this kina.; 
and with your permission, Sir, I will mention the ground on which this 
apprehension, in future, might· become real. It is ~e '  that Java il> 
using the currency of, Holland which is a currency of very high value; but 
any moment that Java devalues its currency that moment you will have 
.Java sugar planted here cheap, and then, even 7/4 might not prove ,.ade-
quate. That danger is always there. Even a rumour that tbere is going to 
be a change in Java currency would bring down sugar prices by Us. ll8 or 
Be 1 at onre in this country. It is no use putting up a wall round the 
industry if you keep three or four holes in it by which the enemy can walk 
in. As Mr. Som rightly said, either kill it if you want to kill it; ot!tt'rwisEI 
give adequate protection. There was a suggestion before the Tariff Board 
by a well-known English firm associated with sugar-Messrs. Begg 
,Sutherland & Co.-who said that instead of this kind of prot.ection, instead 
-of tinkering with the matter, why do not the Government arrange that all 
profits over a certain percentage might go to Government and that' the 
industry may be thus proteGted. At all events that was a suggestion worth 
-considering and I am sorry that in the memorandum of Government which 
I have characterised as pompous, ~e t , sonorous and misleading. Gov-
~ e t have not dealt with that and many other points. 

Lastly, there is the u~t  of introducing changes in the miadlt' of tbt' 
·season. It is possible that there is nobody on that side of the Government 
ilfficials dealing with this matter who have ever bought or sold iIi merchan-
dise, much less who have -done so in a field which contains forward markets, 
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long term contracts, agency arrangements and other things. It is a tragedy' 
that men who do not themselves know, and who would not be guidea by 
those whom the" haye themselves av.thorised, who would not take their cue' 
from chamber .. of commerce and others who can speak in t,his matter with. 
authority-it is a pity that such men are called upon to judge, and they sit 
in judgment in 11 manner and with the results which we see. If there was· 
anything whieh could prove that this Centre has become absolutely un-
reasonable and untenable today, it is this; and by the entire absence of any 
co-operation or of any attempt at any consultation with the Provincial 
Governments, who are vitally interested in this matter, they have proved. 
their complete ineptitude, and the sooner they get out of this place the· 
better it will be for the whole country . . . . . 

The HonourablE! Sir lfripendra Sircar (Leader of the House): You come· 
in. 

Iir: Jl&nu Subedar: I am not wanting to come in. I want to get you. 
out first. 

The Honourable Sir lfripendra Sircar: lOU will not be allowed to come· 
in by higher powers! 

Mr. Kanu Subedar: Don't you worry, Sir Nripendra: we shall send. 
you there once you come and sit on this side. 

I was saying, Sir, that the Government of India have acted ineptly and. 
harshly in bringing in this change of duties in the middle of a season; and 
it is a further tragedy that tb,ey arm themselves with and use powers in. 
order to disallow change.s in the direction of postponing this till November, 
which we wanted by means of an amendment. J: am reading from the 
Tariff Board Report at page 160: 

"From the foregoing analysis the conclusion is forced upon us that in the peculiar 
~ u t e  of the sugar industry a change in the level of excise duty without 
notice in the middle of the season leads to unexpected complications and undesirable-
consequences. • • • 

It occurred once before in the case of excise. and, I say. a change in 
the customs duty in the middle of the year as the Government are doing 
now is going to have the same unhealthy effect. The more is the pity that 
this is done by men who claim to understand but who, unfortunately, as 
the thing itself demonstrates, have failed to understand the case. Sir, I 
register the protest of the business community against the manner in which 
the sugar industry has been treated by this action of the Government. 

Dr. Sir Ziauddin Ahmad: Sir, certain allegations were made by my 
Honourable friend, the Leader of the Opposition, to which I replied; but I 
teserved one couplet because I thought it would be more suitable to quote 
it 011 the occasion of the Sugar Bill. That couplet is: 

'Badam gulti-o-KhurBandam 
"-Ialc-Allah lIiko gu/ti, 

lawab-i-talkh mi Zebad. 
lab-i-la'ale-Slr.akar Klr.a ra" 

Mr. B. 1)&1 (Orissa Division: ~ u : We want the trans-
lation of that couplet. 
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Kr. President ~ Honourable Sir Abdur Rahim): There is nothing 
_unparliamentary in it I 

Dr. Sir Ziauddin Ahmad: The translation is: 
"You call me bad names and 1 am very pleased; and 1 aB8ure you that bitter 

repliea always suit the red tongue with sugar coating." 
Some JIoDourable Kember.: No, no. 
The llonourable Sir Kuhammad Zafrullah Khan: It means ruby red 

sugared lip. 
Dr Sir Ziauddin Ahmad: Sir, 52 per cent. of the sugar produced in 

the whole of India is produced in the United Provinces and out of this 
sugar produced in the United Provinces, more. than 60 per ~ ~. is pro-
dueed in my constituency and I ~  very ~~  m t u~  \ t~ t ~ md.l;lstlj: 
that is the only industry in whIch the Ulllted Provmces IS prImarIly ill-
terested and, therefore, if I take a little long in dealing with this particular 
subject, I may be excused. 

Before proceeding further, I would like to quote two paragraphs from 
the Fiscal Commission's Report which will throw a very great light on the 
discussion before us. I refer to chapter VI, page ·:1:7, where they SRY: 

"The most important of t.hese (that is, the disadvlJntagrs 01 protection) is the 
danger of fostering the growth of political corruption. The interests at stake 
in the determination of a. rate of duty are frequently large. In some countriea im-
portant financial interests find it profitable to offer to legislators inducements which are 
not necessarily of an obvious or erude nature, or to spend money on getting their own 
nominees into the legislative bodies which have the decision of matters vitally affect-
ipg their prospects." 

J.ater on, they say: 
"Moreover, we think that the system which we propose, whereby the enquiry into 

the conditions of each industry will be condu(·ted by an impartial body with the 
utmost publicity, and the conclusions arrived at a.nd the reasons for them will be 
known to the public when the case of thll industry comea before the Legislat.ure, 
will reduce the opportunit.ies for political corruption to: a minimum." _ 

So, this is really a very important recommendation of the Fiscal Com-
mission that the Tariff Board Heports should be broadly published, public 
-criticism should be invited, and those opinions and criticisms should be 
placed before the Legislature when they begin to deliberate on those Reports 
and that is a thing which the Government have consistetly ignored, Rnd 
they have not wmplied with these very important recommendations laid 
down by the Fiscal Commission. 

Now, the second important thing which will also comf; up for dif'cus-
sion ~ t?e case of sugar is raised in the second paragrar.h by the f'i<;eal 
'CommIssIon: 

. "Another undesirable featu!e ':I'hich the history of protection!st countries discloses 
IS the te ~ y towards 'ComblllatlOns .of u tu e '~ for !,he purpose of exploiting 
the d.omestlC cpnsumer. A. p~ te O t system certalllly gtves the opportunity for 
undeSIrable forms of comblllatlOn. In a free trade country no combination of manu-
facturers is able to keep. the price of a commodity above the world price. If aU the 
manufacturers of a particular country agl'eed not to sell below a certain price which 
was above the world price, the only effect would be that their home market would be 
captured by foreign manufacturers selling at the world price. The case of protec-
tionist countries, however, is different. Here we have a tariff wall, affording, when 
the foreign manufacturer has been partly or wholly tlxduded, a certain latitude 
of price to the home manufacturers. If the latLer do not combine the home 
price, will be regulated by the ordinary conditions of internal competition. But by 
means of combinations it is possible for the home manufacturers to keep the price 
·distinctly above the true competitive level without. inviting foreign competition. It. . ~ 
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is, we think,. no accident that the two countries in which u e ~ , !"greements,. 
or combinations of manufacturers have been developed to the: ~ t pom", namely 
the • United States and Germany, are t.he twC? leadmg protectlolUSt countnes Of t,na, 
world. But should any BUch combmations arise i;'l I~  which ~ to be to the 
detriment of the Indian consumer, we do not think It would be difficult to find a 
remedy. The matter shOuld be investigated ,by the Taritl ~  , ~ ,we ~ p~ e 
should be established, and If tne Boal'd reports that the O~ t  18 m effect, m-
jurious to the intereats of the Indian COD8Ulller, and the ·Leglslat.ure ep~ the ~
the protection given to the industry could be lowered Dr Withdrawn, or poSSibly special. 
legislation could be introduced to deal with the matter." 

These two are important matters, and I will read one more flentence, 
and it is this: "There ought to be constant supervision OVi:lr the proposal!>. 
of the Tariff Board". 

These arE; the three relevant passages which I have read from the Fiscal 
Commission's .l\eport, and they throw a great light on the discussion which:' 
we are going to have on the questlOn of sugar. Sir, this is the rust time I 
heard, though practically everythwg connected with the sugar industry 
is published, that a Report was wrItten in the year 1915 relating to Sugar • 
industry. Of course, it could not be a lteport of the 'rariff Board, because 
the Tariff Board originated after the ,FiE>cal Commission; but stilJ we knc,w 
that after the war every country began to expand the growth of sugarcane. 
Cane sugar manufacture has developed in Cuba and under the patronage 
of Japan in Formpsa, the beet-root sugar manufacture expanded in Europe. 
and specially in Russia where the cuiti'.-ation was 56,000 tons in 192] -22, 
it developed to two million 690 thousand tons in the year 1931-32. This 
excess growth, after the war, had a disastrous effect all Qver the world, 
so much so, we find that in the year 1930 the total production of sugar from 
the cane was 19'1 million tons and the production of sugar by means of 
beetroot was 9'3 million tons, and the total production was 28·3, and the 
consumption in that year was 26'9, 'So that there was a surplus of Ii 
million tons in sugar in one particular year. This over-production con-
tinued for several years so much so the prices came down, abnormslly, 
and the problem became a world problem necessitating curtailment or 
production and regulation of the movement of sugar. The Government 
at that time were compelled to appoint a Tariff Board to inquire into this 
matter. The Tariff Board recommended the raising of the customs duty ... 
which I will discuss later on. But the world situation at that time was 
very bad-I think it has not altogether improved.--even now there is excess 
production in the world market. Therefore. Sir, when we consider the 
problem of sugar for the whole world taken together, as my friend •. 
Mr. Som, has discussed, we should also consider this very important 
factor, that there has been a very large surplus stock of sugar in t.he whole 
world, and t,his surplus stock is bound to affect the, markets not only of 
India but of all the countries in the world. and it is very desirable that wf! 
should consider this matter very seriously. It is not possible to raise the 
price level of any article until we understand the world situation and co-
operate with other countries. 

Coming now to India, Sir, we produced S'l million tons in the same--
year, and our consumption was four million tons. So, we were rcolly 
better oft. We did not have over-production in this country, and, e~ 
quentity, we were not seriously affected immediately, but we were bound to· 
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be affected on account of the world prices,. had timely action not ~~e  
taken by the Government to regulate the P?ces. Now, out of ~.~ mihlOI! 
tons produced by India, about 51 per cent. ]s ~ u e  by. Lhe Uruted.Proj 
vinces and the rest is produced by the Punjab and. Bihar. The. .o.ther, 
provinces contribute comparatively a. small p~p t  to t~e ~ . Qt 
sugar produced in this country. In this ~ t O , I should like to .p~ ~ 
out the very good work done by the COlmbatore Research ~ ~ tu~~. 
because they have introduced a special ~ty. of ~ ~  ~  ~~ 
giving out much more sugar than the older vaneties which eXIsted ill. th.iE. 
country. Of course, opinions differ even about this new type of ~ .~e  
because some people say that it is medically injurious. I had the opWlon 
of one or two doctors on this point, but still we cannot very much ~ y 
upon casual opinions. We must go by the facts, and by so doing we find 
that while the old type of cane which we cultivated in the United Pro-
vinces produced only 350 maunds of fougar cane per acre, the t ~ 
variety produces 600 maunds per acre. Still it falls far short of the actual 
production in oth'er countries, because we fiud that in Java they produce 
one thousand maunds per acre, and, I think, we should aIm at this. pro-. 
duction in order to compete successfully in the world maL'ket. 

Sir, at the time when the Tariff Board wrote their Report in 1931, our 
position wall a peeuliar one. 1 would refer the House to page 23 of their 
Report. The first point was about the prices. In 1920-21 the price of 
sugar was the highest. After the. war the highest rate in that particular 
year was Rs. 40 per maund, and the lowest was Rs. 17-12-0 per maund, 
so that the average price was Rs. 29 per maund, but on account of over-
production in the world and the surplus stock. the prices ill 1929-30 went 
down to Rs. 9. This was really a. very important factor which the ~ t 
Board of 1931 had to take into consideration. that is, within ten years on 
account of over-production the price of sugar had fallen from Rs. 29-14-{)-
to Rs. 9-0-2. 

Then, Sir, the second thing which I will discuss later on is the ques-
tion of duty, as to how the duty varied from time to time. Then the third 
thing we should take into consideration is that. at the time wheil the 
Tariff Board made their Report, the Government of India was getting 
10·7 crores from the customs duty on sugar alone. That Wits really the' 
~ e which they had been deriving and in order to introduce this p~ te ' ... 
tion, they had to forego this, and I shall discuss this later on. 

Then, Sir, the next thing is about the production and the import; 
which is given at page 107, No. 15, we find: . 

"We consider that the agricnltural aspect of the case for protection is the most' 
important. . I~ !s essential in the national interests that the area under u~  cane 
should not .dlmmlsh and t~ t a fresh. outlet should be provided for cane by encouraging, 
tne .expanslon .of the ~ .Sugar mdustry. Unless steps are taken to develnp the 
White Sugar mdustry a disastrous slump in the gUT marke. is t:robable which will. 
seriously affect tIM! agricultural classes, disorganise the agricultural system and involve 
the abandonment of better cane cultivation in large areas." 

This was the view they took, that protection was primarily for the' 
benefit of the sugar cane growers and not for the benefit of the capital-
ists. 

I shall now take up the question of dutv first. The duty before the 
war was five per cent. ad "alorem; after the" war it was raised to ·15, and 
then to 25. In February, 1980, when they found that the price had gone' 
down abnormally and there was a surplus stock in other countries who' 
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were selling at dumping prices, the Government raised the duty to Rs. 4::8-0 
per cwt., and, in March, 1930, even before the Tariff Board reported, tney 
raised it to Rs. 6-8-0, and this was done on account of the surplus stock 
and the dumping nature of the sugar market in this country. In 1931, 
the Tariff Board wrote its report and it recommended a protective duty of 
Rs. 7-4:-0 per cwt. and this was arrived at after a very elaborate calcula-
tion by the Tariff Board of 1931 and we still stand by it. l'hen came, 
what I call, one of the follies of the Government which I have repeated 
several times. In 1931, they raised the duty on everything by 25 per cent. 
without considering whether it was a protective or a revenue duty. This 
duty was immediately raised by the Second Finance Bill of 1931 by 25 per 
cent., that is, it rose up to Rs. 9-1-0 per cwt. But there was one omission 
they made. No distinction between sugar and sugar candy was made. 
When we discussed the question of sugar candy, in 1934, Government took 
about a year to consider the problem, and by the time thev agreed -to 
raise the duty on sugar candy from Rs. 9-1-0 to Rs. 10-8-0, i'nost of the 
factories manufacturing sugar candy had disappeared because they could 
not stand the Japanese competition any Jonger. In April, 1934, an excise 
duty of Rs. 1-5-0 was put and, at the same time, they put an export duty 
a.swell, so that the import duty that was fixed at that 
t~ e was Rs. 1-5-0 excise duty pliU8 Rs. 7-12-0, which was 
eIght annas more than the protection given by the Tariff Board, alto-
gether Rs. 9-1-0. So that the import aut.y remained the same and it was 
divided internally int.o Rs. 7-12-0 for the purposes of import and Rs. 1-5-0 
as excise duty. In February, 1937, this excise duty was raised again by 
eleven annas and it came to two rupees, and now the protecticn was re-
duced to the normal figure of Rs. 7-4-0. Even with the second Excise 
Duty Bill they did not lower, even by one anna, the p t,~ t  given by 
the Tariff Board of 1931. Though they levied a duty of Rs. 2 per cwt. 
as excise duty, they kept the protection at the figure recommended by t.he 
Tariff Board, that is, Rs. 7-4-0, so that the import duty went up b:v three 
annas to Rs. 9-4-0. Therefore, so far as the Legislature is ccncerned, we 
have not done any injustice to the sugar mills and we gave them the pound 
of flesh which was promised them in 1931. 

But let us see in what way they treated the cultivators for whose 
benefit primarily this duty was imposed, and here I shall give one or two 
points as regards the way in which they treated the sugarcane growers. 
There are several ways in which they cheated them. The first method is 
the maund of the mills is not eight pan8aris (one pansari is equal to five 
seers) but it is 12 or 13 pansari8. So that when the canegrowers took cane 
to t ~ mills, the latter did not pay them in Government maunds of 40 
seers; in Sugar Mills, maund was twelve times five or 12i times five 
seers. This information I give from my own personal knowledge in my_ 
own constituency. I went to the sugar mills when this complain'" came 
to me and I verified that the complaint was correct. That. W8S one way 
in which the poor people were cheated. The second way in which they 
were cheated was that the bullock carts containing the cane were not 
weighed the very same day, but they ,\-vere made to stand for t~'  or three 
davs with the result that the cane got dried up and the welght of the 
cane became less. Thirdly, the prices they paid were very low.' I shall 
deal with that matter later. The Tariff Board of 1931 gave the mills a, 
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definite warning that the sugarcane ought to be purchased at eight annBS 
per maund, but they actually purchased at two or 2i 8Dnas per maund, and 
that maund consisted of 13 times five e.eers and not eight times five seers. 
In these three ways, the mills have been exceedingly unkind to the poor 
cultivators for whose benefit this protection was primarily given. Not only 
this, but the people of my province were not benefited at all. The mill· 
owners brought their own people during the crushing season from their 
villages and, afterwards, when the work was over, sent them back. Even 
the workmen in my constituency were not employed in the manufacture of 
sugar. That being the case, you can well imagine why- the people of my 
constituency have raised their voice of protest against a protection which 
gives benefit only to a few persons. If you examine the balancE' sheets of 
these mills, you will find that as soon as the duty was raised to TIs. 9-]-0 
in the year 1931, their dividends, in some cases, were cent per cent.; in 
1933, in some cases, it was 75 per cent. They thus took hack thE- capital 
they had invested several times over in the course of two or three years. 
Even now, in spite of all the disadvantages, there is not a single sugar mill 
which pays less than ten per cent. 'I'hat is the minimum diviJE'nd that 
they pay. Of course, some of these people, in order to avoid payment of 
income-tax or a high dividend to the shareholders. transfer the money t~ 
some other. ' 

Kr. S. Satyamurti (Madras City: Non-Muhammadan Urban); They ar&' 
all blackguards according to you! 'l'here is no honest man excepting 
yourself! 

Dr. Sir Ziauddin .Ahmad: I am not a capitalist, and the ,!uestioll does 
'llot arise. I call a spade a spade, but you do not do so. 

Sir Syed Rua .Ali (Cities of the United Provinces; Muhammadan 
Urban): Sir Ziauddin Ahmad has learnt this lesson from my Honourable 
friend. Mr. Satyamnrti. . 

JIr. S. Satyamurti: That is South Africa! / 
Dr. Sir Ziaudd1n Ahmad.: This is the way in which they h'cated the 

~ u e  and sugarcane growers, but I am glad to say that this thing is 
bemg looked mto by the Congress Government. Though I hold no brief for 
t ~  and though they have not done 999 things correctly, yet at least one 
t ~  the! have done and that is they have given some protection to the 
8Io"Tlcultunsts and they have seen to it that the agriculturists do <Yet the 
eight annas promised by the Tariff Board. b 

JIr._ President (The Honourable Sir Abdur Rahim): The Chair under-
stands that the Honourable Member does not wish to conclude 

IS p.x. his speech new. 

Dr. Sir Ziauddin Ahmad: J have not yet come to the Tariff Board of 
1938. 

JIr. President (The Honourable Sir Abdur Rahim): The Honourable 
Member can continue his speech on the next official day. 



STATEMENT OF BUSINESS. 
The Honourable Sir Nripendra Sircar (Leader of the House): As I. 

intimated on· a previous occasion, it was looking inevitable that I shall have 
to request you to fix more dates for official business, and I am now asking 
you to fix 14th, 15th, 17th, 18th, 19th and 20th. 

1Ir. President (The Honourable Sir Abdur Rahim): The Chair direct&-
that the Assembly will sit on the 14th, 15th. 17th, 18th, 19th and 20th 
for the transaction of official business. 

The Honourable Sir Nripendra Sircar: Subject to cancellation if by nny 
mischance we finish earlier. 

The Assembly then adjourned till Eleven of the Clock on ue~ \' , the-
11th April, 1939. . 

~  
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